
(iV)

I)IRECTORATE GICNERAI」 0「 FOREIGN′ I｀RADE
(DES― II SE(〕 T10N)

RATI「 IED ⅣlINl」 TES()「・1'IIE NORⅣIS COⅣ IⅣlITTEE¨ II ⅣIEETIN(〕

NO。 15/81 DATED 17.10.2017

Plcasc \otc
Iror inlbrmation ol cxportcrs, Norms Committcc-ll handlcs alI cascs pertaining to
llxation/ratitlcation oI norms lor I:xport Products Ialling undcr I:l'C(llS) Chaptcr 72 to
76.78 to ti0. 85. Comrnunications in rcspcct of cascs/pcrtaining to NC-ll may bc scnt to

crnail addrcss: ..:.i' , ,

In ccrtain cascs thc dccision ol- thc Norms Committcc rcl-crs to thc l{ccommendations/

Obscrvations/ I)cllcicrrcics rcccivcd from thc conccrncd 'l'cchnical Authority. Whcrcvcr

applicablc. a scanned copy ol' such documcnt has bcen placed at thc end ol'the Minutes,

in running scrial ordcrs. 'l'hc conccrncd firm/company may go through thc same and

rcspond accordingly.
Sirnilarly, a scanncd copy of'thc blank Standard I)cficicncy lrormat, which may find a

rclcrcncc in \C cjccisions. has also bccn attachcd in thc cnd. 'l-his may also bc rclcrrcd to

by thc conccrncd limr/cornpany and may bc rcspondcd accordingly.
'l'hc Norms Committcc has takon dccision only with rcspcct to tcchnical aspect/wastagc

nolrs. Whilc rcdccming thc applications. ItAs should chcck that the applicant has

f ulfillcd all rcquircmcnts as prcscribcd in policy/proccdurc including thosc in Polioy
(lirculars No. 50/2009-2014 (lfl) 2010) datcd 28th [)cccmbcr, 201 l, Policy Circular
No. l4(ttlr-2Ol2l2OO9-14, datcd 4th lrcbruary, 2013 and O.M. No.

Oll92lltl0/Misc./AM.l3ll,C-VI/10 datcd 15.04.2014 or any othcr provisions undcr

IJI'lYI It]l) {br IrOI)C.

'l'hc Mccting No. I 5/8 I datcd 17 .10.2017 of Norms Committcc-ll Ibr thc year 2017 -18

was actually hcld undcr thc Chainnanship of Shri Jaikant Singh, Additional Direclor Gcncral of
Irorcign 'l'radc to consider thc lbllowing applications lor ratification of norms in rcspcct of
aclvancc authorizations undcr l)uty Irxcmption Schcme (Chaptcr-4) of lrorcign 'l'radc Policy

2015-20. 'l'he tbllowing rncrnbcrs wcrc prcscnt in the mccting:-
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Name & I)esignati<ln

Shri K.K. 'lcrvari, IA

Shri S.K. Jairr. IX)

St',.i S.t<. IJhatnagar. Dy. IA

Ilaljit Singh. I)DG

Shri Vinod Kittnar Kashyap, ltl'Dd

datcd 17.10.2017 are confirmed by the Members.
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Casc No.:6/16/81‐ALC2/2012 Pany NamciCROMP′ I｀ON
GRItAVI〕 SIッ IMI′ 1｀ I〕 D,

HQ IrilC

:01/81/050/00449/ノ Mヽ17/

HQ Filc

:01/81/050/00461//ヽ 4ヽ14/

(]asc No.:6/24/81-Al′ (〕2/2013

HQ IfilC

RI′ A Irilc

103/94/040/00129//ヽ M13/

RI′A「 ilc

:32/21/040/00032//ヽ 4ヽ14/

RIンA「 ilc

:05/23/040/00227/ノ M`14/

RI′ AI↑ ilc

:05/24/040/00295//ヽ M14/

Pany Namc:SHtCHI]M
′
I｀ICCHNOL()GHtS PRIVATI〕
Iッ I M 11｀ I〕D

RI´A「 ilc

|ヽ4cct No/1)atc:15/81-

AIッC2/2017

17102017

20092012

I´ ic No/1)atc:3210063581

29.05.2013

Mcct No/Datc:15/81-

AI´C2/2017
1710.2017

1´ ic No/1)atc:0510363701

27.08.20i3

Mcct No/1)atc:15/81-

Al,C2/2017
17.10.2017

Iヽ4cct No/1)atc:15/81-

AI´C2/2017
17.10.2017

Iン ic No/1)atc:0510371064   1)cfbr I)atc:

14.l1 2013               21 11 2017

Status:
I)efcrrcd

HQ IFilC

:01/81/050/00313//ヽ M13/
1′ ic.No/1)atc:0310709777  1)cncr

1)atc121 l1 2017

Decision : NC notcd that reply ol' thc firm had bccn rcfcrrcd to l)lll (br commcnts.
llepresentative DIII has rcqucstcd to again providc thc copy of thc rcply rclating to
information sought. NC decidcd to lorward the samc to I)l ll and dclcr thc casc.

'l'he case stands dcl'crred to 21 .11 .2011 .

Casc No.:1/23/81-ALC2/2013  Party Namc:MAK CONTROI′ S  Mcct No/1)atc:15/8ト
AND SYS・ I｀ lCMS PVT LッTD.   AI´C2/2017

17102017

HQ「 ilC
:01/81/050/00387/ノ M`14/

Status:

Dcfcrrcd

Dcfc・ r Datc:

21 l12017

to MoI)br

Status:

I)cfcrrcd

I)cfcr l)atc:

21.112017

to McitY ibr

Status:
I)eferred

Stat us:
I)cf'errctl

Decision :NC obscrved that application lor thc abovc AA had bccn rclcrrcd
comments. NC decided to await thcir comments and dcl-cr thc casc.

'l'hc case stands deferred ro 21 .11 .2017 .

Case No.:16/20/81-Al′ C2/2016  Party Namc:ICON POWI〕R
S01ン UT10NS PVTI´ TD

Decision : NC obscrved that application lor thc abovc AA had bccn rclcrrcd
commcnts. NC decidcd to await thcir commcnts and dcl-cr thc casc.

'l'hc case stands de fcrred Lo 21 .11.2017 .

Caso No.:73/24/81-AIノ C2/2013  Party Namc:MO′ I｀IH〕 RSON
St」 MI SYSTIうMSIッTI).,

Decision : NC observed that application lor thc abovc AA had bccn rclcrrcd to i)lpl,
(Chcmical I)ivision) for commcnls. NC decidcd to await thcir commcnts and dclbr thc casc.

'l'he case stands delerred to 21.11.2017.

I´ ic.No/1)atc:0410152322   1)cfcr I)atci
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:01/81/050/00394/ノ l`N4 1 4/        104/24/040/00192//ヽ M14/       27.112013               21.11.2017

1)ccision : 1ヽ C obscrvcd that application for thc abovc AA had bccn rctrrcd to E)0・ I｀ for

coln l■ cnts.ヽ (〕 dccidcd to awaitthcir commcnts and dcfcrthc casc.

'l'lrc casc stands dclcrrcd to 2 I .11 .2017 .

(〕asc No.:7/24/81-A lJ(32/2013

HQ「 ilC
:01/81/050/00395/ノ Mヽ14/

Dccision:NC obscrvcd
commcnts.ヽC dccidcd lo

Party NamciSHtCHI〕 M
′
H〕 (〕 HNOl´OGHlS PRIVATIt
lン IMI′ I｀ 1〕D

RI´A「 ilc

:04/24/040/00193/ノ M`14/       27.11 2013

that application for thc abovc AA had bccn rcfcrrcd

a、vaitthcir commcnts and dctrthc casc.

Mcct No/1)atc:15/8ト

AIンC2/2017
17.10.2017

Lic.No/Date:0410152323

Status:

Dcfcrrcd

Dctr Datc:

21 112017

to DOT for

'l'lrc casc stands dclcrrcd to 2l .l I .2017 .

Casc No.:84/24/81-ALC2/2013 Party Nalη c:TA′ I｀A BPS()LAR  Mcct No/1)atcl1 5/81‐

lNDIA IンTD.              AI´ C2/2017
17.10.2017

HQ IrilC

:01/81/050/00472//ヽ 4ヽ14/

1)ccision :]ヽ C obscrvcd that application for thc abovc AA had bccn rcferred

commcnts.NC dccidcd to awaitthcir commcnts and dcferthc casc.

′
I｀hc casc stands dcibrrcd to 21.11。 2017.

Casc No.:43/14/81-AI,C2/2016  Party Namc:MAK CONTROlンS  Mcct No/1)atc:15/81-
AND SYS′ I｀ FtMS PVT IンTD.   Al,C2/2017

117.102017

RIンA「 ilc
:07/24/040/00395/AいИ14/

1ッ ic.No/1)atc:0710101901

0402.2014

Status:

Deねrrcd

DcFcr Datc:

21.11.2017

to MNRIt for

Status:

Dcたrrcd

Dctr Datc:

21 11.2017

to MoI)for

HQ lrilC

:01/81/050/00294//ヽ M17/

Dccision:ヽ C obscrvcd
coinmcnts.卜 (〕 dccidcd to

RI´A「 ilc Iン ic.No/Datc:3210072953

:32/21/040/00182//ヽ M14/       07022014

that application for thc abovc AA had bccn retrred

await thcir conlincnts and dcfcr thc casc.

′
I｀hc casc stands dcfcl・ rcd to 21.11.2017.

Casc No.:85/24/81-AI,C2/2013  Party Namc:TATA POWER
SOI′AR SYS′「 I〕MSL′ I｀D

HQI'ilC

:01/81/050/00473/ノ Mヽ14/

I)ccision : NC obscrvcd that application lor thc abovc AA had bccn rcferred

cornmcnts. N(l decidcd 1o await thcir commcnts and dcfcr thc casc-

RI′ A「 ilc

:07/24/040/00413//ヽ レ114/

Mcct No/1)atc:15/8ト

Al′C2/2017

17102017

1′ ic.No/1)atc:0710102050

07.022014

Status:

Dcferrcd

Dcたr Datc:

21 11.2017

to MNRI〕 for
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'l'hc casc stands dcfcrrcd to 2 I . 1l .2017 .

Casc No.:16/6/81-ALC2/2014  Party Namc:1ン S CABIッ E INDIA  Mcct No/1)atc:15/81-

PRIVA′ I｀ It Iン IN41TItI),       AI´ C2/2017

17.10.2017

Status:
Dcfcrrcd

HQ「 ilC RLA「 ilc
:05/23/040/00004//ヽ N415/

lッ ic No/1)atc:0510386026   1)cた rI)atc:

21.ll.2017

rcibrrcd to I)()′ l｀ lbr

:01/81/050/00170//ヽ M15/ 08052014

Decision : NC observed that application lor thc abovc AA had bccn
comments. NC decidcd to await thcir commcnts and dcl'cr thc case.

'l'he casc stands dcferrcd to 21.11.2017 .

HQl'ilC

S()I′ t」
′
FI()NSI´ FI)

RI′A「 ilc

AI′ C2/2017
17.10.2017

Status:
l)cl'e rred

Iン ic.No/1)atc:3110064957   1)ctrI)atc:

21 112017

:20/15/81-AlJ(32/2014 PartyName:SMAKI'CARI) I'l' McctNo/l)atc:l5i8l-

:01/81/050/00477/AM15/       :31/83/040/00160//ヽ N415/

1ヽ ^^:ハ :^" .ヽ Tρ ^^`^月 `L^`^^._._^_+^^rr_..^月
■、′ヽイ^:

09.102014

Dccision :NC notcd that cornmcnts olfcrcd by McitY wcrc rcl-crrcd back lor rc-considcration.
NC decided to await their comments and delcr thc casc.

'l'hc case stands dcferrcd to 21 .11 .217 .

Case No.:55/18/81‐ ALC2/2014 Party Namc:VINDHYA      Mcct No/1)atc:15/8卜     Status:
TIEl′ I〕 Iン INKS L′ I｀D.,        AI′ C2/2017         Dcfc・ rrcd

17.102017

HQ Filc                RLA Irilc               Iッ ic.No/1)atc:l H 0028126  DcFctr Datc:

112 :01/81/050/00674/AM15/       :11/24/040/00004/ANl15/        19.01.2015               21.11.2017

.  Dccision : NC obscrvcd that application for thc abovc AA had bccn rcfcrrcd to I)()・ I｀ lbr

commcnts.NC decidcd to awaitthcir commcnts and dcttrthc casc.

′
I｀hc casc stands dcferrcd t0 21.ll.2017.

Casc No.:5/1

|

Casc No.:5/24/81-AI′ C2/2015   Party Namc:PHOI〕 NIX
INDUSFRH:SPVT I′ TI)

Mcct No/1)atc:15/81‐

AI′C2/2017
1710.2017

Status:
[)eferred

HQ Filc

13 :01/81/050/00507/AM16/

RI´ A Irilc

:03/95/040/01051//ヽ N115/

Iッ ic.No/1)atc:0310795328   1)cfcr l)atc:

15.04.2015               21 112017

rcibrrcd to ⅣISヤ II〕 lk)rDecision : NC observcd that applioation lor the abovc AA had bccn
commcnts. NC decidcd to await thcir commcnts and dclcr thc casc.

'lhe case srands deferred Lo 21 .l I .2017 .

Casc No.:32/14/81-Alコ C2/2016 Party Namc:JAY BHAヽ VANI
14                    MItTAIン INDUS′ FRHうS

Mcct No/1)atc:15/81-

Al,C2/2017
17.102017

Status:
I)et'crrcd

, -.'i
i,i: ---
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HQ IrilC RI′A「 ilc Iッic.No/1)atc:0310798078   1)ctrI)atc:

:01/81/050/00283/ノ 1`｀417/        :03/94/040/00377//ヽ lνl 1 6/ 11.08.2015 21.11.2017

I)ccision : NC obscrvcd that hard copy of thc application not reccived from the RA, Mumbai.
NC dccidcd to ask thc ItA conccrncd to provide threc sct of application alongwith relevant
documcnts lbr considcration olthc casc.

'l'lrc casc stands dclcrrcd to 2l .l I .2017 .

Casc No.:43/3/81¨AL(〕 2/2017  Palty Namc:VItltR-0-M13′ 1・ AIンS MCCtNo/Datc:15/8卜     Status:
PV´11′TD                ΛlンC2/2017            Dcfcrrcd

17 102017

HQ「 ilC
:01/81/050/00077//ヽ Nl1 8/

HQ「 ilC              ItI′ A Filc
:O1/81/050/00531//ヽ 4ヽ16/        :10/24/040/00082/ノ Mヽ16/

1)ccision : ]ヽ (〕 obscrvcd that application for thc abovc

RI´A Irilc                 lン ic.No/1)atc1071 01 08701   DcFcr Date:
:07/24/040/00191//ヽ 4ヽ16/       09.09.2015               21.11.2017

15 l)ecision : NC obscrvc<l that hard copy of thc application not rcceivcd lrom the I{A,
Ilarrgalorc. NC dccidcd to ask thc I{A conccrncd to providc thrce sct of application alongwith
rclcvant documcnts lor considcration of thc casc.

'l'hc casc stands dcl-crrcd lo 21 .11 .2017 .

Casc No.:25/24/81-Alン (〕2/2015 1)alty Namc:IiC1 01lN       Mcct No/Datc:15/8ト
CONNItCTORS I´ IMI´ I｀ltD    Al´ C2/2017

17.10.2017

Iッic.No/1)ate:1010059344

17122015

Status:

Dcfcrrcd

Dctr Datc:

21 !1 2017

to McitY for

Status:

Dcfcrrcd

Dcfcr Datc:

21 112017

to McitY for

HQ IlilC Itlン A「 ilc 1ッ ic.No/1)atc:1010059345

16 :01/81/050/00527//ヽ
M16/        :10/24/040/00081//ヽ M16/        1712.2015

1)ccision :]ヽ (〕 obscrvcd that application for thc above AA had been referred

COllllnCnts.N(〕 dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcた rrcd to 21.ll.2017.

Casc No.:28/24/81-AI′ C2/2015 Party Namci「C101うN       Mcct No/Datc:15/8ト
CONNItCTORS Iッ IMITItD    AI′ C2/2017

17.10.2017

HQ IrilC RIン A Ililc

,, :01/81/050/00530/4M16/ :101241040100083/AMl6/

I)ecision : l-C obscrvcd that application lor thc abovc AA had bccn rcl'crrcd

commcnts. \C dccidcd to await lhcir commcnts and dcfcr thc casc.

'['lrc casc stands dcl-crrcd to 2l .11 .2011 .

Casc No.:29/24/81-AIJC2/2015 1)ally Nanlc:「 C101tN       Mcct No/Datc:15/8卜     Status:
(〕ONNI〕 (lTORSIン IMI′ I｀ 1'D    Al′ C2/2017          Dcfcrrcd

17.10.2017

lンic.No/1)atc:1010059346  Dcfcr I)atc:
18.122015               21.11.2017

AA had been rcferred to MeitY for
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comments. NC decided to await thcir commcnts and dclcr thc casc.
|

'l'he casc stands dcfcrred to 21.11.2017 .

Casc No.:27/15/81-AI,C2/2017

HQl'ilC

:O1/81/050/00310//ヽ 4ヽ18/

Party Namc:TRΛ NSFORMI〕RS
&RItC′ I｀lHIERS(INDIA)1ンTD

RIンA「 ilc

:08/24/040/00216//ヽ Ⅳl1 6/

Mcct No/1)atc:15/8ト

AlンC2/2017
17.10.2017

1ッ ic.No/1)atc:0810136801

129.12.2015

Status:(〕asc

Addcd

I)cfcr I)atc:

to I)lll fbr
calculations

Decision : NC obscrvcd that application lor the abovc AA had bccn rclcrrcd
comments. NC dccidcd to scck inlormation rcgarding corc/coil climcnsions
linking export product rating as rcqucstcd by rcprcscntativc I)lll.

'l'hc casc stands dcfcrrcd to 2l .11 .2017 .

Casc No.:26/24/81‐ ALC2/2015 Party Namc:FCI OI〕N       Mcct No/1)atc:15/8ト
CONNECTORSlン IMITED    Al,C2/2017

17.10.2017

HQ File               Rlン A Filc               I′ ic No/1)atc:1010059352

20:01/81/050/00528/AM16/    :10/24/040/00089/AM16/    30.12.2015

Dccision :NC obscⅣ ed that application for thc abovc AA had bccn refcrrcd
commcnts.NC dccided to awaitthcir commcnts and dcibrthc casc.

′
I｀he casc stands dcfclTed to 21.11.2017.

Status:
I)eferrcd

[)cl'cr'[)atc:
21.11.20t7

to McitY lirr

つ

一

Casc No.:27/24/81-Al,C2/2015 Party Namc:FC1 01CN

CONNI〕 CTORSI´ IMITItD
Mcct No/1)atc:15/81- '

AI´C2/2017
17.10.2017

Status:
I)cferrcd

HQ「 ilC
:01/81/050/00529/AM16/

RIンΛ
「
ilC

:10/24/040/00087//ヽ M16/
I′ ic.No/1)atc:1010059351   1)crcr I)atc:

3012.2015              21.11.2017

Decision : NC obscrvcd that application lor thc abovc AA had bccn rclcrrcd to McitY fbr
comments. NC decided to await their comments and dclcr thc casc.

'l'he casc stands dcferrcd to 21.11.2017 .

「
~

Casc No.:21/14/81-AIノ C2/2016  Party Namc:「 1ッASH FORGI:
PVTI′TD

Mcct No/1)atc:15/81-

AI´C2/2017
17.10.2017

Status:
I)cferred

HQ「 ilC
:01/81/050/00272/AM17/

RIッA「 ilc

:03/94/040/00856/ノ M`16/
Iン ic.No/1)atc:0310802152   1)ctrI)atc:

01.022016              21 11 2017

rcたrrcd toン ISⅣ II〕 %rDecision : NC obscrvcd that application lor thc abovc AA had bccn
commcnts. NC decided to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcl'errcd to 21 .11 .2017 .

, c.r".!.'



Casc No.:28/2181-Al,CZl20l6 Pa(y Narnc:VI')M Mcct No/1)atc:15/81‐
´
I｀1,CHNOlンOGIES PVT L′ I｀D.  AlンC2/2017

17102017

RI′ AI↑ ilc

:09/71/040/00168//ヽ M16/

RI′A「 ilc

:10/24/040/00107//ヽ M16/

RIッA「 ilc

:09/24/040/00697/AM16/

Party Namc:Al′ S′ I｀OM INDIA
Iン IMI′ I｀ 1:D,

ItI′ A Irilc

:05/23/040/00466/AM16/

Iフ ic.No/1)atc:0910063235

10022016

Mcct No/Datc:15/81-

Al,C2/2017

17.10.2017

1′ ic No/Date:1010059409

Mcct No/Datc:15/81-

AIンC2/2017

1710.2017

1ン ic No/1)atc:1010059410

16.022016

I′ic No/1)atc:0910063313

22.02.2016

Status:

Dcfcrrcd

I)cfcr I)atc:

21.11.2017

to MOD ibr

Status:

1)cfcrrcd

I)efcr I)atc:

21.112017

to McitY for

Status:

Dcfcrrcd

Dcfcr Datc:

21.11.2017

tO MchY for

Status:

Dcfcrrcd

Dcfcr Datc:

21.11.2017

to MSMI〕 for

Status:
Deferred

HQ IlilC

23 :01/81/050/00028//ヽ
|ヽ417/

HQ IrilC

25 :01/81/050/00011//ヽ
M17/

HQ IoilC

26 :01/81/050/00348//ヽ
N417/

Casc No。 :3/2/81¨ AI,C2/2016

27

HQl'ilC

:01/81/050/00003//ヽ M17/

Dccision : NC obscrvcd that application for thc abovc AA had becn refcrred
commenls. NC decidcd to await thcir commcnts and del'cr the casc.

'l'hc casc stands dcl-crrcd lo 21 .l1.2017 .

24 :01/81/050/00010//ヽ
N417/        :10/24/040/00106//ヽ M16/        16.022016

1)ccision : lヽ C obscrvcd that application for thc abovcノ Aヽ had been referred

commcnts.NC dccidcd to awaitthcir commcnts and dcttrthc casc.

′
l｀hc casc stands dcfcrrcd to 21.11.2017.

Casc No.:10/2/81-Al′ C2/2016   Pany Nanlci「 C101〕N
CONNI〕 CTORSIン IMHID

HQ「 ilC RI′ A Irilc

Casc No.:11/2/81‐Al,C2/2016   Palty Nanlc:「 C101〕N
(10NNIt(lTORSIン IMH｀ I]D

1)ccision : N(〕 obscrvcd that application for thc abovc /ヽ A had becn refcrred

commcnts.ヽC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcibrrcd to 21.11.2017.

Casc No.:13/17/81-AL(〕 2/2016 Party Nainc:THERMOPADS   Mcct No/D7atc:15/81‐
PVT I′Tl)               AIン C2/2017

1710.2017

Dccision : NC obscrvcd that apptication lor thc abovc AA had becn referred

commcnts. NC dccided to awail thcir commcnts and dclbr thc casc.

'l'hc casc stands dcl-crrcd 1o 2 I . 11 .2017 .

Mcct No/Datci1 5/8ト

AI′(32/2017

17.102017

I′ ic.No/1)atc:0510397779   1)cFcr I)atc:

01.03.2016               21.11.2017

s<J),1 q;l-r, ad ti:-+lr
r-rdr.oer i?r).1.^. rfl



I)ccision : NC observcd that application lor thc abovc AA had bccn
NC decided to await thcir commcnls and dcl'cr thc casc.

rclcrrcd to McitY lbr
conllncnts.

l'he case stands deferrcd to 2l .11 .2017 .

Casc No.:31/2/81-AI′ C2/2016

HQ「ilC                RIン A Filc               I´ ic No/1)atc:0310802976
.28 :01/81/050/00031/AM17/       :o3/95/040/00740//ヽ

M16/       o2.03.2016

Dccision :NC observed that application for thc abOvc AA had bccn rcた rred tO
l commcnts.NC decided tO awaitthcir cOmmcnts and dcfcrthc casc.

'l'hc case stands dcferred to 2l .l l .2017 .

Casc No。 :13/5/81-AIノ C2/2016  Party Name:AUTOMAT10N   Mcct No/1)atc:15/81-
1〕NGINItI〕RSA B PVT.1ン

′
I｀ 1)  Alン C2/2017

HQ IrilC              RIン A Ililc
,, :01 1811050/000461 AMIT I :05/23/040/00529/ノ Nヽ/116/

Decision : NC observcd that application ror thc abovc AA had bccn rcl-crrcd
comments. NC decided to await thcir comments and dcfcr thc casc.

'l'hc casc stands dcfcrrcd to 21.11.2017 .

Status:
Deferred

I)ctrI)atc:

21.11.2017

MSMI〕 fOr

1710.2017

1′ ic.No/1)atc:o510397904

11.03.2016

Status:

Dcfcrrcd

I)crcr I)atc:

21 11.2017

to McitY ibr

30

(〕asc No.:8/14/81-AIッ C2/2016 Party Namc:APOIン 1′O        Mcct No/1)atc:15/8卜      status:
INTItRNATIONAIッ Iッ IMI′ I｀ 1〕 D  AIン C2/2017          Dcfcrrcd

:

17.102017

HQ Filc                RLA Filc               lン
ic.No/1)atc:o510397935

:01/81/050/00259/AM17/       :o5/23/040/00528/ノ M`16/       15032016
I)cfcr I)atc:

21 11.2017

to McitY fOr
Decision : NC obscrvcd that application for the abovc AA harl bccn rclcrrcd
comments. NC decided to await thcir commcnts and ciclcr thc casc.

'l'hc case stands deferred to 21 .11 .ZOl7 .

Status:

I)cfcl・rcd

I)cFcr I)atc:

21 112017
I)ccisiOn :NC obscrvcd that applicatiOn fOr thc abOvc AA had bccn rcfbrrcd

comments.NC decided tO awaitthcir cOmments and dcfcrthc casc.

´
「 he case stands dcfclTed t0 21.11.2017.

31

Casc No.:44/14/81¨ AIフC2/2016 Party NamclMANASH KUMAR Mcct No/1)atc:15/81-
PAUI′

/ヽ I′ (「2/2017

17102017
HQ「ilC              RI′ A Ililc

Iン iC No/1)atc:o210206561
:01/81/050/00295/ノ ｀` 417/       :o2/24/040/00209/ノ M`16/       21 032016

to MSMI〕 ibr

Mcct No/1)atc:15/8ト
INDUS′ I｀ RIAI´ CORPORAT10N AIッC2/2017



Casc No.:21/5/81-AIノ C2/2016  Party Namc:SPIRAIン Iう HIン     Mcct No/1)atc:15/8ト

11ヽ GINI〕 I〕 RING PRIVATI〕    Alン C2/2017
1′ I NZl l・ I｀ 1〕1)                   17.10.2017

HQl'ilC RI′ A Ililc Iン iC NO/1)atc:0510398000

32 :O1/81/050/00054/ノ
1ヽヽ417/        :05/24/040/00587/ノ M`16/       21.03.2016

1)ccision : ヽC obscrvcd that application for thc abovc AA had bccn refcrrcd

col■ mcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

´
I｀hc casc stands dcibrrcd to 21.11.2017.

Casc No.:22/5/81-AI′ (〕2/2016  Party Namc:SPIRAIッ Iう Hl´     Mcct No/Datc:15/81-
1〕NGIN ltI〕 RING PRIVATI〕    Alン C2/2017

17102017

1ン ic.No/Datc:0510398001

Mcct No/1)ate:15/81‐

AIンC2/2017
17102017

Status:

Defcrrcd

I)ctrI)atc:

21 112017

MSMI]for

Status:

DeFcrrcd

Dctr Datc:

21 112017

MSMI〕 for

Status:
I)eferred

HQ IlilC

33 :01/81/050/00055//ヽ
M17/        :05/24/040/00588//ヽ M16/       21.032016

1)ccision :NC obscrvcd that application for thc abovc AA had bccn rcfcrrcd

COlllmCntS.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcibrrcd to 21.11.2017.

1ン I Ⅳlll｀ ltI)

RI′ AI↑ ilc

Casc No.:7/5/81-AI,C2/2016   Party NamciS′ I｀ 1〕RA
ItNGINIう 1〕RING INDIA
PRIVATI〕 I′ IMITI〕 I)

HQ「 ilC
i01/81/050/00078/ノ ｀` 418/

HQ「 ilc                 RI´ Al'1lc                Lic No/Datc:0410161766  Dcfcr Date:

34 :O1/81/050/00040//ヽ
M17/        :04/24/040/00273//ヽ M16/       01.042016               21.11.2017

1)ccision : NC obscrvcd that application for thc abovc AA had bccn rcferrcd to MSMI〕 for

colmmcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcibrrcd to 21.ll.2017.

Casc No.:44/3/81-AI′ C2/2017   Party Namc:VI〕 I〕 R-0‐ M ETΛ l′S ‐Mcct No/1)atc:15/81‐
PVT.1′TD               Alン C2/2017

17.10.2017

Approved

RI´A「‖c               Iン iC.NO/1)ate10710109622
:07/24/040/00436//ヽ M16/       04.042016

Decision : NC clccidcd to ratify thc norms lor thc abovc AA as pcr DIPP comments vidc UO

\<:. 1217212017-'l'SWl35 datcd 1711012017 as undcr:

35

l. Spccific list ot- cxport itcms (Shcct mctal Componcnts) may be specified as pcr

cncIoscd Anncxurc.
2. Quantity olcxport ilem rnay also bc specificd as 355395 Nos. in addition to its weight.

3. Words "of rclcvant gradc & thickncss" may bc sul'fixcd with thc dcscription ol'import
itcm at St. No. I and its quarrtity may bc allowcd as 268.932 M'l' as 1.256 Kg./Kg.
contcnl irr thc exporl products altcr taking l/3'o recovcry from scrap.

4. Nct wcight ol'import itcrn at Sl. No. 2 may bc spccified as 20793 Kgs.

Ⅵ叢諸淵 AP
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Quantity of import item at Sl. No. 2 may bc allowcd on nct to nct basis with
accountabi I ity clausc.

may takc suitablc conscqucntial action accordingly.

Casc No.:46/14/81-AIフ C2/2016

５

　

　

　

Ａ＞ヽ

Party Namc:NAT10NAI′ S′ I｀ 1,Iう I′ Mcct No/1)atc:15/8ト

AND AGROINDUS′「 RHtS    Alッ C2/2017
L′ I｀I).,                      17.10.2017

Status:
Deferred

HQ IrilC

:01/81/050/00297/AM17/

‐RIン A「 ilc

i56/24/040/00004/AM17/

Iン ic No/1)atc:5610004891   1)cfcr I)atc:

29042016              21 112017

Decision : NC obscrved that application for thc abovc AA had bccn rcfcrrcd to MoS lor
comments. NC decided to await thcir comments and dclcr thc casc.

'l'he case stands deferred to 21 .11 .2017 .

Case No.:12/10/81-ALC2/2016 Party NamciSHIVAl″ IK     Mcct No/1)atc:15/81    Status:
BIMETAlン CONTR01′SL′「 D.  AI′C2/2017          Dcfcrrcd

1710.2017

HQ Filc               RLA「 ilc               lン ic No/1)atc:0510398533  Dcfcr

37.:01/81/050/00197/AM17/      :05/24/040/00045/ノ
Mヽ17/       17.05.2016              1)atc:03.10.2017

1Decision:NC obseⅣ ed that application for thc abovc AA had bccn rcfcrrcd to I)IPP for
comments.NC decided to awaれ thcir commcnts and dcfcrthc casc.

´
I｀he casc stands defelTed to 21.11.2017.

Casc No.:2/6/81-AIフC2/2017

HQ Filc

:01/81/050/00142/AM18/

Casc No.:17/14/81-AIフ C2/2016

Party Namc:FCI Ol'lN i\4cct No/[)atc: I 5/8 l-
AIンC2/2017
17.10.2017

Status:
l)cfe rred

I′ic.No/1)atc:1010059489  Dcfcr Datc:

24.05.2016              21.112017

AlンC2/2017
1710.2017

Status:
Dcferred

CONNItCTORS Iン IMI´ I｀ I〕D

RIンA「 ilc
:10/24/040/00008/ノ Mヽ17/

LTD.,

Decision : NC observed that application I'or thc abovc AA had bccn rclcrrcd to McitY fbr
comments. NC dccided to await thcir comments and dcl'cr thc casc.

'l'he casc stands defcrred to 21 .11.2017 .

Party Namc:COSM() FliRRl'l'tlS Mcet No/Datc:15/8 l-

HQ IlilC                ‐RI′A「 ilc                Iン iC No/1)atc:2210015521  Dcfcr Datc:

39 :01/81/050/00268/AM17/       122/24/040/00020//ヽ M17/        12.07.2016              21 11.2017

1)ecision :NC obscrved that application for thc abovc/ヽ A had bccn rcfcrrcd to ⅣISⅣII〕 ibr

commentso NC decided to awaitthcir comments and dctrthc casc.

1｀hc casc stands defclTcd to 21.11.2017.

10
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Casc No.:75/14/81-AL(〕 2/2016 Party Namc:YASH ML〕
′
I｀ Alン    Mcct No/Datc:15/81‐

lMPItX PVT I′ TD          AIン C2/2017
17.10.2017

HQ「 ilC

40 :01/81/050/00326/ノ
Mヽ17/

I)ccision : NC obscrvcd that application lor thc abovc AA had bccn rclcrrcd
commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'['hc casc stands dcl'crrcd to 2l .l1.2017.

HQ「 ilC RIン A Ililc

Mcct No/Datc:15/81-

AIッC2/2017
17.102017

1ン ic.No/1)atcl1 01 0059568

41 :01/81/050/00271//ヽ
M17/        :10/24/040/00031/AM17/       .28.072016

1)ccision : lヽ (〕 obscrvcd that application for thc abovc AA had bcen rcfcrrcd

commcnts.NC dccidcd to awaitthcir commcnts and defcrthc casc.

′
I｀hc casc stands dcfcrrcd to 21.ll.2017.

HQ「 ilC

42 :01/81/050/00338//ヽ
M17/

HQl'ilC

43 :01/81/050/00261/ノ
iヽVl1 7/

HQl'ilC

:01/81/050/00300/ノ |ヽヽ417/

RIンA「 ilc

:10/24/040/00032//ヽ M17/

RI´ A llilc

:31/83/040/00046//ヽ M17/

RI´ AI゛ ilc

:56/24/040/00025/ノ Mヽ17/

Iッ ic.No/1)atc:0310806426

20.072016

Mcct No/Datc:15/8ト

AI′C2/2017

17.102017

Lic.No/1)atc:1010059569

28.072016

Mcct No/Datc:15/8ト

AlンC2/2017
17.10.2017

1ン ic.No/1)atc:3110066278

05.08.2016

Status:

Dcfcrrcd

I)cfcr I)atc:

21 11.2017

to MSMI]for

Status:

Defcrrcd

Dcfcr Datc:

21.11.2017

to McitY for

Status:

Dcfcrrcd

I)cfcr I)atc:

21.11.2017

to MchY for

Status:

Dcferrcd

l)cfcr I)atc:

21.112017

AA brthc

Status:
Dcferrcd

RI´ A Irilc

:03/95/040/00288/AM17/

Casc No.:20/14/81-AI′ C2/2016  Party Nanlc:「 CI OEN
CONNItCTORS lン IMI′ I｀ 1〕D

(〕asc No.:3/17/81-AI,C2/2016   Pally Nanlc:「 C101tN
CONNI〕 (]´ 1｀ORSI′ IMI′ 1｀ 1,I)

I)ccision : NC obscrvcd that application for thc abovc AA had been relcrred
oomn'lcnts. NC dccidcd to await thcir commcnts and dcl'cr thc casc.

'l'lrc casc stands dclcrrcd lo 2l .l I .2017 .

Casc No.:10/14/81-ALC2/2016 Pany Namc:AUTO CONIP
INDIA PVT Iン TD

I)ccision : NC obscrvcd that Ilrm was rcclucstcd to inlbrm thc carlier approvcd

samc cxport itcn-r. \C dccidcd to await rcply of thc firm and dclcr thc casc.

'l'hc casc stands dcl'crrcd to 2l .11 .2017 .

Casc No.:49/14/81‐ AI′ C2/2016  Party Namc:NSH´ ItXPORTS
I,IMI′ Fl]I)

Mcct No/Datc:15/81-

Al´C2/2017
17.102017

I′ ic.No/1)atc:5610004970   Dclcr I)atc:
.08.08.2016               21.11.2017

44
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Decision :NC observed that firm has sought 8 months cxtcnsion lor filing of thc rcply. NC
had allowcd three month cxtcnsion.

'fhe case stands deferred to 2l . 1l .2017 .

Casc No.:50/14/81-A IJC2/201 6 Party Namc:NSH´ EXPOR′ 1｀S   Mcct No/1)atc:15/8卜     Status:
Iン I MITI〕D                 AI´C2/2017            Dcfcrrcd

HQ IrilC RI′ A Ililc

117.10.2017             .

Iッ ic.No/Datc:5610004969  Dcrcr Datc:

45 :01/81/050/00301/AM17/       :56/24/040/00024//ヽ
Nl1 7/       0808.2016              21.112017

1)ccision :NC obscrvcd that rlrm has sought 3 months cxtcnsion ibr llling ofthc rcply.N(〕

had aHowcd threc month cxtcnsion and decidc thc casc in ncxtlN(〕 mccting accordingly.

'l'hc case stands dcferred to 2l .l1.2017 .

documcnts for consideration of the casc.

'l'hc case stands deferred to 21 .11.2017 .

Casc No.:5/20/81-AIフ C2/2016   Palty Namc:AMOI)         Mcctヽ o/1)atc:15/8卜     Status:
STAM PINGS P L′ I｀ 1)      AI′ C2/2017         Dcfcl・ 1・cd

17102017

HQ「ilc                 RIン A Irilc                Iン ic.No/1)atc:3410042436  Dcfcr DalHQ「ilc                 RIン A Irilc                Iン ic.No/1)atc:3410042436  Dcfcr Datc:
:01/81/050/00438/AM17/       :34/24/040/00107//ヽ M17/        12.08.2016              21 11.2017

47 Decision : NC obscrvcd that rcply of thc rlrin had bccn rcfcrrcd to I)III for conlincnts.

Itcprescntativc DIII has rcqucstcd to again providc thc copy ol' thc rcply rclating to
information sought. NC decided to forward thc samc to I)l II and dclcr the casc.

'l'he case stands deferred to 21.11.2017 .

Casc No。 :8/17/81¨ALC2/2016

HQ Fllc

:01/81/050/00343//ヽ M17/

Party Name:PIッ ANSI〕 E INDIA
IHGH PItRI10RMANCIt
MATI〕 RIAlッ S PVTlン TD

RI´ A「 ilc

:07/24/040/00127//ヽ M17/

4ヽcct No/1)atc:15/81-

AIッ C2/2017
17.10.2017

1´ic No/1)atc:0710110309

23.082016

Approved

48

I)ccision:NC dccidcd to

No. 12/72/2017-′ FSヽV/48

ratify thc norms for thc abovc
datcd l7ll0l20l7 as undcr:

12

AA as pcr I)lPP commcnts vidc I..;o

Casc No.:2/11/81¨AIJC2/2016  Party Namc:SHARDA MOTOR Mcct No/1)atc:15/8卜     Status:
INDS L′ I｀I)           AI′ C2/2017         DcFcrl・ cd

17.102017

HQ IFilC

:01/81/050/00217/AM17/

I′ ic No/1)atc:0510399432   1)cfcr I)atc:

21 112017
RIンA「 ilc

:05/24/040/00210/ノ Mヽ17/ 11.082016



1. Word "l{clcvant " may bc prcfixcd with thc dcscription of import itcm and its quantity
may bc allowcd as 525 Kgs. as 1.05 Kgs./Kg. contcnt in cxport item.

I{A may takc suitablc conscqucntial action accordingly.

Casc No.:66/14/81-AIノ C2/2016 Party NamciSHRItE GANESH  Mcct No/Datci1 5/8ト
MI〕TAlン S               Alン C2/2017

17.102017

RI′ A Filc

:05/24/040/00291/ノ Mヽ17/

CORPORΛ T10N IN DIA
PRIVΛ
′
1｀ 1〕 1ン IMITItl)

RIン A Irilc

Al′C2/2017

1710.2017

1ッ ic.No/1)atc:3410042580

Status:
I)eferred

Status:

Dcfcrrcd

Dcfcr Datc:

21.112017

to MOS for

IIQ lfilC Itl´ A Ifilc 1ン ic No/Datc:3310030342  Dcfcr Datc:

02.092016               21.11.2017:01/81/050/00317/ノ ヽヽ 417/        :33/24/040/00003//ヽ M17/

I)ccision : NC obscrvcd that hard copy of thc application not reccived from the RA. NC
dccidcd to ask thc I{A conccrncd to providc thrce sct of application alongwith relevant

documcnts Ior considcration ol'1hc casc.

'l'hc casc stands dclcrrcd to 2 I . I | .2017 .

Casc No.:1/17/81-AI,C2/2016  1)arty Namc:MOTHI〕 RSON    Mcct No/Datc:15/8卜     Status:
SUMISYS′ I｀ IうMSlンIN41TItD    AIッ C2/2017           Dcfcrrcd

17102017

HQ Filc

50 :01/81/050/00336/ノ
M`17/

52 HQ lrilC
:01/81/050/00549//ヽ N417/

lン ic No/1)atc:0510399684   1)cfbr Datc:

12.09.2016 21.11.2017

Decision : NC obscrvcd that application for thc abovc AA had bcen rcfcrrcd to DIPP

(Chcrnical l)ivision) Ior commcnts. NC dccidcd to await their comments and deler the casc.

'l'hc casc stands dclcrrcd to 2l . I I .201 7.

Casc No.:2/17/81-AIフ C2/2016  Palty Nanlc:BHARAT IIItAVY IMcct No/Datc:15/81‐     Status:
I〕 I´ I〕 C rRICAlン SIン IMI′ I｀ED     Λl′C2/2017           Dcfcrrcd

17.102017

HQl'Hc                RIン A「 ilc               lン iC NO/1)atc:l H 0028230  Dcfcr Datc:
:01/81/050/00337//ヽ M17/        :l1/24/040/00002/ノ M`17/       12209.2016               21.11.2017

51 Dccision:NC obscrvcd that applicati6Aお r thc abovc AA had bcen rcferred to DHI for

colnlllcnts. Itcprcscntativc I)III has rcqucstcd to again providc thc copy of thc rcply rclating

to in%rmation sought.N(3 dccidcd to%r、 vard thc samc to DIII and dcfcrthc casc.

′
I｀hc casc stands dcncrrcd t。 21.ll.2017.

Casc n*o.:2/23181-Al,C2l2016 Party Narne:cl llNA s'flllil, Mcct No/Date:15i81-

:34/24/040/00196//ヽ M17/       06.102016

Dccision : NC obscrvcd that application lbr the abovc AA had been referred

commcnts. NC dccidcd to await thcir commcnts and dclbr thc casc.

F●膏 再 羅 :免 驚 `I彗
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^

'l'he case stands deferred to 2l .l l .2017 .

Casc No.:9/20/81-ALC2/2016 Party Namc:13Hン CARI]      、4cct NO/1)atc:15/81     status:
I′ IMI′ I｀1,I)                     /、 1′ (「 2/2017               1)cfbl・ rcd

17102017

IHQ Filc                RLA「 ilc lン iC●No/1)atc:3110066383   1)cFcr I)atc:

53 :01/81/050/00442/AM17/       :31/83/040/00099/AM17/       25.10.2016              21.11.2017
‐Decision : NC observcd that application fOr thc abovc AA had bccn rcfcrrcd to I)IPP

(ChCmiCal D市 isiOn)fOr COmmcnts.NC dccidcd tO awaitthcir commcnts and dcfcrthe casc.

′
I｀he casc stands dcfcrrcd t0 21.11.2017.

Casc No.:14/20/81-AI′ C2/2016 Party Namc:GRAVITA INDIA  Mcct No/1)atc:15/8ト Status:

I)efcrrcd

I)cfcr I)atc:

21.112017

MSME for
commcnts. NC dccided to await thcir cornmcnls and dcl-cr thc casc.

'l'lrc casc stands dcl'crrcd to 2 I . l l .2017 .

HQ Filc                RLA「 ilc lン ic No/1)atc:0510400323

55 :01/81/050/00459/AM17/       :o5/24/040/00298//ヽ M17/       28.10.2016

1)ccisiOn :NC obseⅣ ed that applicatiOn for thc abOvc A/ヽ  had bccn rcfcrrcd tO
comments.NC dccidcd tO awaitthcir cOmmcnts and dcibrthc casc.

'l'he case slands dclerred to 2l .11.2017 .

Casc No.:39/20/81-AI′ C2/2016 Party Namc:SUN(lH｀ Y SHI〕 I:′ Is McctNo/1)を
PVT I′ TD              AI′ (,2/2017

17102017
HQI｀lC              RIン A「 ilc

I´ ic.No/1)atc:1310048447

56 :01/81/050/00472/AM17/       :13/24/040/00o31/AM17/       o9.11.2016

Dccision : NC Observcd that applicatiOn fOr thc abOvc AA had bccn rcfctrrcd

comments. NC decided to await their commcnts and dclcr thc casc.

'l'he case stands deferred to 21.11.2017.

57 Casc No.:16/23/81-AIJC2/2016 I)arty Namc:MIil I'l'n 'l'tJIllrS

AI´C2/2017
17.10.2017

Status:

1)cfcrrcd

l)cri_・ rI)atc:

21 l1 2017

MSMI〕 lk)「

lo MOS ttr

Status:

I)cfcrrcd

I)cfc・ rI)atc:

21.11.2017

Sta tu s:
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Casc No.:26/20/81-Alク C2/201` Party Namc:MAAN
AIン UMINItり MI′ IMI′ I｀ 1〕D

4ヽcct No/1)atc:15/81-



I)ecision : NC obscrvcd that application for thc abovc AA had been rcferred
commcnts. NC dccidcd to await thcir commcnts and dcl'er thc casc.

'l'hc casc stands dclcrrcd to 2l .l I .2017 .

(lasc No.:38/20181-Al,C2l20l6 Party Name:SIIn RDn MO'I'OR Mcct No/Date:15/81-
INDS I,'I'I) AI.C2I2OI7

17.10.20t7

HQ「 ilC Itl,Al'ilc I′ ic No/1)atci051 0400473

58 :01/81/050/00471//ヽ
M17/        :05/24/040/00398/AM17/       25.11 2016

1)ccision :NC obscrvcd that application for thc abovc AA had bcen referred

commcnts.NC dccidcd to awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd lo 21.11.2017.

HQ IrilC

:01/81/050/00563/ノ |ヽヽ417/

HQ「 ilC

59 :01/81/050/00462//ヽ
M17/

HQ Filc

60 :01/81/050/00474/AM17/

(〕asc No.:13/20/81-AI′(32/2016

61

HQ「 ilC
:01/81/050/00446/ノ M`17/

I′ Iヽ 41′ 1｀ 1lI) AIンC2/2017
17 1020i7

RIンA「‖c                    I′ ic.No/1)試e:0310809263

:03/95/040/00404/ノ M`17/       23.11 2016

Mcct No/Datc:15/81-

Al´C2/2017

1710.2017

1ン ic No/1)atc:0510400508

28 11 2016

datcd 18.09.2017 scnt

Dcfcrrcd

I)cfer I)atc:

21.II.2017

MSME for

Status:

Dcfcrrcd

Dctr Datc:

21.11.2017

to MSMI]for

Status:
Deferred

Defer Date:
21.11.2017

to firm. NC

Iヽ 1′ A lrilc

:05/24/040/00365//ヽ M17/

Palty Namcl「 C101〕N
CONNItCTORS lン IMITItD

Itl′ /ヽ lrilc

:10/24/040/00081//ヽ M17/

Casc No.:29/20/81-AI,C2/2016 1)any NanlciMAURIA UDYOG
l′

′

H)

1)ccision : 卜(C obscrvcd that I)IPP deflciency lcttcr

dccidcd to scnd a rclllindcr to llrnl and dcrcr thc casc.

′
I｀hc casc stands dcibrrcd to 21.11.2017.

(〕asc No.:41/20/81-Al′C2/2016 Palty Nanlc:SVAヽ4
PACKAGING INDUS′「 RHCS   Al´ C2/2017
PRIVA′ I｀ Iう 1ン IMITI〕 D

RI´ A lrilc

:05/24/040/00426/AM17/

I)ccision : NC obscrvcd that application for thc abovc AA had bcen rcferrcd
commcnts. NC dccided to await thcir comments and dclcr thc casc.

'l'hc casc slands dclcrrcd lo 2l .11 .2017 .

Mcct No/1)atc:15/8ト

1710.2017

1′ ic.No/1)ate:0510400559

30112016

Status:

Dcfcrrcd

I)ctrl)atc:

21 11 2017

to MSMI〕 for

Status:
I)eferred

Mcct No/Datc:15/8ト

AIンC2/2017
17102017

Iン iC No/1)atc:1010059661   1)cfcr I)atci

06.12.2016               21.11.2017



Decision : NC observed that application lor thc abovc AA had bccn rclcrrcd to McilY lbr
comments. NC decided to await their comments and dclcr thc casc.

'l'he case stands deferred to 2l .l1 .2017 .

Case No.:14/23/81-ALC2/2016 Party Namc:GRAVH｀ A INDIA  Mcct No/1)atc:15/8ト
L′ I｀D                 ΛI´C2/2017

17102017

HQ「 ilC IRIン AI↑ ilc I′ ic.No/1)atci13 10048507

:01/81/050/00561/ノ M`17/       :13/24/040/00041//ヽ 4ヽ17/       30.12.2016

1)ecision :NC observed that application for thc abovc AA had bccn rcFcrrcd

commcnts.NC dccidcd to awaitthcir commcnts and dctrthc casc.

1｀he casc stands detrred to 21.11.2017.

HQ IlilC

Case No。 :8/23/81-ALC2/2016

HQ Filc

:01/81/050/00555//ヽ M17/

MI〕 TAIン INDUS′ I｀RIItS
PRIVATI]1´ IMITI〕 I).

RIンA「 ilc

Party Namc:APAR
INDUS′ I・ RII〕 SIン IMll｀ 1〕D

RIンA「 ilc
:34/24/040/00294//ヽ 4ヽ17/

Mcct No/1)atc:15/81‐

ΛI′C2/2017
17102017

AIンC2/2017
17.10.2017

1′ ic.No/1)atc:0710111004

νlcct No/1)atc:15/81-

Al´C2/2017
17.10.2017

Status:

Dcfcrrcd

I)cfcr l)atc:

21.ll.2017

to MSンll〕 fbr

Status:
Defcrred

Status:
I)efcrrcd

Casc No.:26/23/81-Alノ C2/2016 Party NamciVIEDANTA
I´ IMI 「́ I〕 I)

HQ IrilC RIン A Ililc 1ン iC●No/1)atc:0510401264   1)cfcr I)atc:

U, :01/81i0501005731AM171 :05124104010050311\Ml7l 12.01.2017 21.ll.2017

1)ccision:N(〕 obscrved that application lorthc abovc AA had bccn rctrrcd to N4/o Ⅳlincs fbr

commcnts.NC dccided to awaitthcir commcnts and dcfcrthc casc.

′
I｀he case stands defcrrcd to 21.11.2017.

Case No.:14/15/81-AIJC2/2017 Party Namc:I]SWARI G170BAIン  Mcct No/1)atc:15/8卜     Approvcd

:01/81/050/00297/AM18/       :07/24/040/00259/ノ ヽヽ417/       19.012017

Dccision:NC dccidcd to ratify thc norms forthc abovc AA as pcr DIPP commcnts vidc t」 O
No.12/72/2017-′「 SW/64 datcd 17/10/2017 as undcr:

1. Words ``Ⅳlinirnum I′ cad contcnt 98 0/0'' may bc sufflxcd、 vith thc dcscription of cxport
items at Sl.No. 1 &3.

2.Quantity ofimportitcm may bc allowcd as 4798.9M′
I｀ inclusivc of6%wastagc.

RA may take suitable conscqucntial action accordingly.

Iン iC●No/1)atc:3410042873   1)crcr I)atc:

20.01.2017              21.l12017

Decision : NC observed that hard copy ol'thc application not rcccivcd tiom thc I{A, Mumbai.

16



NC dccidcd to ask thc ItA conccrncd to provide threc
documcnts lor considcration of thc casc.

'l'lrc casc stands dclcrrcd to 21 .11 .2017 .

Case No.:44lgl8l-Al,C2l2}l7 Parly Namc:MDW
IiI,I'C'I'RICAI,S I,'fD.

HQ IrilC RI´ A Irilc

(lasc No.:3213ltll-Al,C2l20l7 [)ar1y Narr.tc:l'}l{liMIttR
INDUSI｀ RIAlッ ('()RPORAT10N Al′ C2/2017

sct ol' application alongwith rclcvant

:0li 8l /050i 0021 5in M I 8/ :3412410401002981AM171 20.01 .2017

Decision : NC decidcd to ratify thc rrorms for the abovc AA as per DIPP comments vide l.JO

66 No. 1211212017-'l'SWl66 datcd 1711012017 as under:

l. lrxporl itcm to contain 99980 Kgs. of Coppcr.
2. Quantity of irnport ilcm may be allowcd as applied lor i.c.104979 Kgs. as 1.05

Kgs./Kg. contcnt in thc cxport itcm, taking cluc from SION C-1890.

I{A may takc suitablc conscquential action accordingly.

Mcct No/Datc:15/81‐

Mcct No/1)atc:15/81-

AIンC2/2017

17.102017

1′ ic No/1)atc:3410042871

1710.2017

1ッ ic.No/1)atc:0310811420

17.10.2017

1ン ic.No/Datci031 0811 421

Mcct No/Datc:15/8ト

Al´C2/2017
17.102017

1ン iC●No/1)atc:0310811575

02.032017

AA had bccn rcferrcd

Approvcd

Status:

Dcfcrrcd

I)cfcr I)atc:

21 112017

to MSMI]for

Status:

DcFcrrcd

Dcた r Datc:
‐21.11.2017

MSMI〕 for

Status:
Deferrcd

Del'er Date:
21.11.2017

to MoS for

HQI'ilC

67 :01/81/050/00066/ノ
ヽヽ418/        :03/95/040/00892/AM17/       23.022017

1)ccision :]ヽ C obscrvcd that application for thc abovc AA had bccn rcfcrrcd

commcnts.N(〕 dccidcd to awaitthcir commcnts and dcfcrthc casc.

・
I｀hc casc stands dcfcrrcd to 21.ll.2017.

Casc No.:35/3ltll-Al,C2l20l7 [)ar1y Nanrc:l'}RIrMll]R Mcct No/Datc:15/8ト

INDUS・ FRIAlン CORPORAT10N AIッ C2/2017

HQ IlilC

(〕asc No.:24/3/81-AI,(〕 2/2017

HQ IlilC

:01/81/050/00058/ン Mヽ18/

Dccision:NC obscrvcd

I′ I M ll｀ 1〕 1)

RIンA「 ilc

1′ IMH｀ 1:D

RI′A「 ilc

Party Namc:PHOl〕NIX「 011ン S
PV・ I｀ .1′
′
1｀ 1)

RIン A「‖c
:03/95/040/00918/AM17/

that appHcation for thc abovc

68 :01/81/050/00069/ノ
｀` 418/        :03/95/040/00893/ノ Mヽ17/       23.02.2017

1)ccision :]ヽ C obscrvcd that application for thc abovc AA had becn rcfcrred to

colnincnts.N(〕 dccidcd to await thcir colllinents and defcr thc casc.

´
I｀hc casc stands dcfcrrcd to 21.ll.2017.

69



comments. NC decidcd to await thcir commcnts and dclbr thc casc.

'['hc case stands defcrred to 21 .11 .2017 .

Casc No.:4/3/81-AI′C2/2017    Party Namc:SWASTIK        Mcct No/1)atc:15/81      Statlls:
INDUSTRH〕 S             AI′ (｀2/2017           1)cた rl・cd

17102017

70 
Decision : NC observcd that hard copy of thc application no1 rcccivc<J lrorn thc I{A. Mumbai.
NC decidcd to ask thc RA conccrned to providc thrcc sct of application alongwith rclcvant
documents for consideration of thc casc.

'l'hc case stands deferrcd to 2l .11 .2017 .

Casc No.:37/3/81-ALC2/2017

HQ Filc

:01/81/050/00038//ヽ M18/
RI´A「 ilc

:05/24/040/00620//ヽ M17/
1′ ic.No/1)atc:0510401905   Dcfcr I)atc: |

09.03.2017              21.11.2017

N4cct No/1)atc:15/81-

AIンC2/2017
17.10.2017

1ッ ic.No/Datc103 1081 1 81 0  Dcrcr Datc:

14.03.2017              121.11.2017

datcd ll.10.2017 scnt to flrm. N(〕

Status:
I)cfcrrcd

HQ FHc                Rlン A「 ilc
:01/81/050/00071/AM18/       :o3/95/040/00450/AN417/

1)ccision : NC Obscrvcd that I)IPP dc「 lcicncy lcttcr
dccidcd to send a rcnlindcr to nrnl and dcfcrthc casc.

′
I｀hc casc stands dcfcrrcd t0 21.11.2017.

Casc No.:2/3/81-AIノC2/2017 Namc:JINDAlン QUAlン I′ I｀Y Mcct No/1)atc:15/81-
TU13UIン ARI,IM ITI〕D AIッC2/2017

17.102017

lンiC No/1)atc:0510401960   1)crcr I)atc:HQ Filc

:01/81/050/00036/AM18/
RI´A「 ilc
:05/23/040/00594//ヽ 4ヽ17/ 15032017 21 11 2017

Decision : NC observed that hard copy of thc application not rcccivcd lrom thc CLA, I)clhi.
NC decided to ask the RA concerned to providc thrcc sct of applicatiorr alongwith relcvant
documents for consideration of thc case.

'l'hc case stands deferred to 21 .l | .2017 .

Status:
Deferred

Status:

Dcfcrrcd

I)cibr I)atc:

21 11 2017

Casc No.:16/9/81¨ Al」 C2/2017 Party Namc:NA′ I｀10NAIッ S・ 1｀ 1う I〕 I′ Mcct No/1)atc:15/8ト
AND ΛGR01NDUS′

「 RH,S    AIン C2/2017
L′ I｀I).,                      17.102017

HQl'HC               RIン Al'1lc               Iッ ic No/1)atc:5610005104
:01/81/050/00187//ヽ M18/       :56/24/040/00051/ノ

1ヽ｀417/       23032017

Decision : NC observcd that application lor thc abovc AA had bccn rcfcrrc<j
comments. NC decided to await thcir commcnts and dcl-cr thc casc.

'l'he case stands delerrcd to 21.11.2017 .
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Case No.:31/gl8l-Al,C2l20l7 Party Namc:POLYCAI] WIRIiS Mect No/Date:15/81- Status:
Pv'l'.1.'l'l). AL.CZl2|l7 Deferred

17.10.2017

He I.'ilc RLA lfilc i,ic.No/Date:0310812281 Defcr Date:

:01/8l/050/002o2lAMl}l :031951040/00988lAMt7l 30.03.2017 2t .11.2017

Decision : NC dccidcd to ask thc firm to submit the information as per DIPP I.jO No.

1217212017-'l'SWl74 dated I 711012017 as under:

l. Siz-c of conductors in cablcs alongwith quantitics of cablcs in Meters, conductor size
t4

wlsc.
2. I)ctaitcd calculations lor thc requiremcnt of each raw material, export product wise

supportcd by thc Cross scctional diagram of the cable/Buycrs data sheet.

3. Nct wcight pcr KM of cach Cablc
4. Matcrial balancing viz. nct contcnt of cach imported and indigcnous input, export

product wisc, pcr KM ol'cxpo( product.

5. 'l'otal rcquircmcnt of cach raw matcrial, export product wisc. in a tabular form

'['hc casc stands dclcrrcd to 21 .l | .2017 .

C'ase No.:t3/l2l8l-Al,C2/2017 Party Namc:RAJIInNS Mect No/Date:15/8 l- Status:

Mlil'ALS PV'l'.l.lMI'fED AL-C212017 Deferred
17.10.2017

IIe Irilc RLA lrilc Lic.No/Date:2 410042167 Defler Datc:

,, ,o ita voso/00268/AM l 8/ :24t2410401000361 AM17 1 3 1 .03.201 7 21 .1 1 .2017

Dccision: NC obscrvcd that t)lPP dcl'icicncy lcttcr datcd 18.09.2017 scnt to firm. NC

dccidcd to scnd a rcmindcr to firm and dcfcr the case.

'['hc casc stands dclcrrcd to 2l .11 .2011 -

Casc No.: t 5/ lStSl-Al,(:212017 Party Namc:l1swn RI Gl.OBn l. Mect No/l)ate: l5l8 l- Approved

MIiI'N I,INI)IJS'I'RIT,S AI,C2I2OI7
PRIVn'l'll LIMI'l'llD. 11.10-2017

t tQ lrilc Rl,A lrilc I,ic.No/Datc:07101 l 1404

:01/81/050i00298/AM I 8/ :0712410401003901 AMll I 12.04.2017

Dccision : NC dcci{cd to ratify thc norms for thc abovc AA as pcr DIPP commcnts vidc UO

\o. 1217212017-'l'SW/76 datcd 17 11012017 as undcr:
16

1. Wor6s "Minimum Lca<J contcnt 98 o/o" may bc suffixcd with the dcscription of cxport

itcms at Sl. No.2 &3.
Z. Words,,l,cad content 52 to 55 Yo" may be suffixed with thc description of import item.

3. egaltity of import itcm may bc allowcd as 2889 M'l' inclusivg of 6 o/o wastage.

I{A rnay takc suitablc conscqucntial action accordingly'
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Casc No.:1/6/81-AIッ C2/2017

HQ Irilc

Party Name:I.'lN l,n IIS n Ul)lO Mect No/l)arc: l5lg l_
PV'f. t_]'D. N.C2/20t7

17.10.2017

Status:
I)cfcrrcd

77 :01/81/050/00141/ノ M`18/       :22/24/040/Ool17//ヽ 4ヽ17/

Dccision:NC Obscrvcd ⅣicitY dcncicncy lcttcr scnt to
decided tO send a rerrlinder tO nrrn and dcfcrthc casc.

′
I｀he casc stands defcrrcd t0 21.11.2017.

HQ File

79 :01/81/050/Oo188/Aル 118/

RI´ A Ifilc

RIンA「 ilc
:05/24/040/Ooo53/ノ M`18/

RIン A Irilc

:02/24/040/ooo20//ヽ M18/

I´ ic No/1)atc:2210015687   1)cfcr I)atc:

1704.2017              21.lI.2017

Arm sccking ccrtain infOrmation.ヽ c

Status:
I)cferrcd

Stal us:
l)cferrcd

Iン ic.No/1)atc:o510402_5‐ 02   1)cた rI)atc:
09.052017              21 112017

datcd 18.09.2017 scnt tO nrm. N(〕

I´ ic.No/1)atc:o210207596

15.052017

Case No.:11/9/81‐ALC2/2017  Party Namc:INDIAN STEEIン
   Mcct No/Datc:15/8ト

CORPORAT10N I′ TD AIンC2/2017
17.102017

I IQ File RLA Irilc
,, :ovsrzos0/00t82/AMt8/ :osoqroiorooo2s/AM18/ l.;".r)1;]i",r3t08t277s rt,iil#,

Decision : NC observed that application lor thc abovc AA had bccn refcrrcd to MSMI, lorcomments. NC decidcd to await thcir commcnts and dcrcr thc oasc.

'l'he case stands dcferred Lo 21 .l l .2017 .

Case No.:17l9/81-Al,C2/2017 party Name:NII.SON AND Mect No/Datc: l5lg l_
AMITSU BUII,DING AI.L:u2OI|
SYSl'I]MS PRIVA'|IJ I,IMII'I,I) I7.IO.2OI7

I)ccision : N(3 obscrvcd that I)IPP dcncicncy lcttcr

dccided tO scnd a rcnlinder to nrin and dcfcrthc casc.

1｀hc casc stands dcfcrred t0 21.ll.2017.

Casc No.:19/9/81-AI」 C2/2017

HQ File

:01/81/050/Oo19o/Aヽ 418/

h吻疏 Rm ЖAёK M:棚
ν
m―
・「
"d・

I｀ItCHNOlンoGH]s PRIVATIt  AI
Iン IMI・ I｀ I〕I),                   17102017

Decision : NC decid-ed to ratify the norms for the abovc AA as pcr I)rpp commcnts vidc t,oNo. 12/72/201 7-T'SW/g0 datei n /tO/2017 as under:

I' 
lffi:: 

items ar Sr. No. 1,2 & 3 may be a[owcd as r.02 Kgs./Kg. conrcnr in cxporl
2' Import items at Sl' No' 4,5 & 6 may bc allowed on nct basis with accountability claLrsc.

RA may take suitable consequential action accordingly.

Case No.:30/9/81-Al,C2/2017 party Name:Ul-fAM STEEL MccT No/I)atc:15/g I_ Status:

｀「ヽ
:)ff::::::1.111‐

ll.:1,,ifc

|、
:,1■
ヾ

1:´ ,・ "
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AI′ 1ンOYS P.Iッ TD.

RI′ A「 ilc

(〕asc No.:28/9/81-AI,C2/2017   Party Namc:PILOT
INDt」 S´ FRHtS L′ I｀ D.

AlンC2/2017
17.10.2017

HQ IrilC Iンic.No/1)atc:0510402570   1)ctrI)atc:

:O1/81/050/00201/ノ |`｀418/        :05/24/040/00067//ヽ M18/ 1605.2017 21.11.2017

I)ecision : NC obscrvcd that hard copy of thc application not rcccived from the IlA, Mumbai.
NC dccidcd to ask thc ItA conccrncd to providc thrcc sct of application alongwith relcvant
documcnts lor considcration ol'thc casc.

'l'hc casc stands dcl-crrcd to 21 . I | .2017 .

Casc No。 :46/9/81¨ Al′ C2/2017  1)alty Namc:P01ンYCΛ B WIRItS Mcct No/Datc:15/8卜     Status:
PVT.I′ TD                AIッ C2/2017           Dcfcrrcd

17.102017

HQl'ilC                RI´A Irilc               lJC No/Date:0310813355  Defer Date:
:O1/81/050/00217//ヽ N7118/        :03/95/040/00089/AM18/        17.05.2017              21.11.2017

Dccision:NC dccidcd to ask thc「 lrm to submit thc infOrmation as per DIPP UO No.

12/72/2017-′ I｀ SW/82 datcd 17/10/2017 as undcr:

1.t」 sc ofimpon itcms at SI.ヽ o.6 to 13 in ZHFR insulatcd&Shcathed cables(CXport

itcmヽ o.2)and baSiS brthcir quanthics.

2. Sizc of conductors in cablcs along、 vith quantitics of cablcs in Mctcrs,conductor sizc

VヽiSC.

3. I)ctailcd calculations for thc rcquircmcnt of cach raw matcrial,cxport product、 visc

supportcd by thc(〕 ross scctional diagrarn ofthc cablc/Buycrs data shcct.

Nct wcight pcr KM of cach Cablc
Matcrial balancing viz. nct contcnt oI each imported and indigcnous input, export

product wisc. pcr KM of cxpotl product.

6. 'l'otal rccluircmcnt of cach raw matcrial, cxport product wisc, in a tabular form.

l'he casc stands dclcrrcd to 21 .11 .2017 .

４

５

HQ「 ilC RIンA「 ilc

Mcct No/1)atc:15/81‐        Status:

AI´C2/2017            Dcfcrrcd
17.102017

1ン iC●No/1)atc:0510402645  DcFcr Datc:

:01/81/050/00199/ノ ｀` 418/        :05/24/040/00073/ノ M`18/ 1905.2017 21.l1 2017

l)ccision: ir--C observcd that hard copy of thc application not rcccived from thc C[,A, Dclhi'

\C dccidcd to ask thc I{A conccrncd to providc thrcc set of application alongwith rclcvant

documcnts for considcration olthc casc.

'l'hc casc stands dclcrrcd to 2l .11 .2017 .

Casc No.:12/9/81-AI,C2/2017  Party Namc:KEIINDUSTRIItS 
‐Mcct No/1)ate:15/81-

84                               1′ 1｀ 41′ I｀ IうI)                     Al´ C2/2017
17.10.2017

Status:
Deferred

ゾ

胤
.

vlN00 KUMハ R KASHYAP

∫■嵐壱驚F野購尋c・

=麒
基絆」1《凛瑾JrC
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HQ Filc

:01/81/050/00183/ノ M`18/
RI′ A Irilc

:05/23/040/00055//ヽ N418/

Decision : NC observed that DIPP dcficicncy lcttcr
decided to send a remindcr to firm and dclcr thc casc.

'l'he case stands dcferred to 2l .l1 .2017 .

Iン ic.No/1)atc:0510402671   1)crcr I)atc:

23052017              21.11.2017

datcd 18.09.2017 scnt to Armo NC

Casc No.:27/9/81-AI′ (〕2/2017   Pany Nainc:ヽ 4A(〕 PPII〕         Mcct No/1)atc:15/81-      status:
INTI〕 RNAT10NAI′ I′TD,    AI´ (「2/2017          DcFcl・ 1・Cd

17102017

HQ Filc                 RLA FHc                I′ ic No/1)atc:0510402678  Dctr Datc:
:01/81/050/00198/AM18/       :05/24/040/00088//ヽ M18/       23.052017              21.11 2017
85 Dccision:｀

C obscrved that Aard copy ofthc application not rcccivcd[Om thc CIン A,Dclhi.
NC dccidcd tO ask the RA conccrncd to providc thrcc sct of application along、 vith rclcvant
documcnts for consideratiOn ofthc casc.

'l'he case stands dcferred to 21.11 .2017 .

Casc No.:29/9/81-AI′ C2/2017 Party Namc:S.S.IMPItX 4ヽcct No/1)atc:15/81-

AIンC2/2017
17102017

Status:
I)cfcrrcd

||

86

HQI↑ ilC

:01/81/050/00200/AM18/
RLA I↑ ilc

105/24/040/00093//ヽ M18/
Iン ic No/1)atc:0510402690   1)crcr I)atc:

2405.2017 21.11 2017

r,uvrr r rirr. Al,l.)/'2tJll Dcferred
17.10.2017

Rt,A Irile l.ic.No/l)atc:07101 I l690 Dcf-cr I)arc:

Decision : NC obscrvcd that hard copy of thc applicarion not rcccivccJ liom thc CLA, I)clhi.
NC decided to ask the RA concerncd to providc thrcc sct of application alongwith rclcvant
documents for consideration of thc case.

'l'he casc stands dcl'erred to 2l .l I .2017 .

Casc No.:2/12/81-AI′ C2/2017
PVT lンTD                Alッ C2/2017            Dcfcl・

:・cd
17.102017

HQ Filc              RIン A Ililc              I´ ic.No/1)atc:o710H1669  Dclbr Datc:
87 :01/81/050/00257//ヽ M18/ :07/24/040/00041/ノ M`18/       26.052017              21.ll.2017

nDecision: NC observed that DIPP dcficicncy lcttcr datcd 18.09.2017 scnt to llrm. NC
dccided to send a reminder to firm and defcr the case.

The case stands deferrcd to 2l .l I .ZOl7 .

Case No.:3/6 /81-AL'C2/2017 Party Name:AIll] INDIn Mcet Noil)atc:l 5i8 l- Sratus:
LIMI'flll). AI C)not'l rr^r^.....1ンIN/1111,1).             AI′ (12/2017

17.102017
88 HQ File                RIン

AI↑‖c               Iン iC No/1)atc107
:01/81/050/00143/AM18/       :o7/24/040/00070//ヽ M18/       30.05.2017              21 112017

NC Obscrvcd that hard cOpy Of thc applicatiOn not rcccivcd ilolll thc ltA, 13angalorc. 
(ヽ〕
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dccidcd to ask thc ltA conccrncd to providc thrce sct of application alongwith rclcvant

documcnts for considcration ofthc casc.

′
I｀hc casc stands dcfcrrcd to 21.11.2017.

Casc No.:20/9/81-AI′ C2/2017  Party Namc:RAHI]E TRACK   Mcct No/Datc:15/81‐     Approvcd
l｀ 1'CHNOlン0(〕 I13S PRIVA´ I｀ I〕   AlンC2/2017

HQド ilC
:01/8 l/0s0/00191/n M I 8/ :021241040100040/AM l8/ 30.05.2017

Dccision : NC decidcd to ratify thc norms for thc abovc AA as per DIPP comments vidc UO
No. 1217212017-'l'SWl89 datcd 1711012017 as undcr:

l. Import itcms at Sl. No. 1,2 & 3 may be allowcd as 1.02 Kgs./Kg. contcnt in cxport
itcms.

IIA may takc sLritablc consequcntial action accordingly.

(〕asc No.:21/9/81-AIノ (〕2/2017

HQ「 ilC

(〕asc No.:8/9/81-AI′ C2/2017

HQ「 ilC
:01/81/050/00179//ヽ M18/

Dccision:NC obscrvcd

I´ IMI′ I｀ 1〕 D,

RIン A rilc

Itl′ A「 ilc

Pany Nalllc:CHINA S'1｀ 1〕EL
CORPORAT10N INDIA
PRIVATItlン IMITED

Itlン ノ` 1'ilC

:34/24/040/00057/ノ Mヽ18/

that application for the abovc

17.102017

1′ ic No/1)atc:0210207640

AI′C2/2017
17.10.2017

1ンic.No/Datc:0510402988

Mcct No/Datc:15/81‐

AlッC2/2017
17.10.2017

1′ ic No/Datc:3410043266
02.06.2017

AA had bccn referred

Casc No。 :15/9/81-ALC2/2017  1)arty Namc:MAURIA UDYOG Mcct No/Datc:15/81‐
1,TD                 Alン C2/2017

1710.2017

Status:
Deferred

Status:

Dcfcrrcd

Dcfcr Datc:

21 11.2017

to I)IPP for

Status:

Dcfcrrcd

I)cfcr I)atc:

21 ll.2017

to MOS for

HQ lrilC RI′AI'Hc I′ic.No/1)atc:0510402986   1)ctrI)atc:

:01/81/050/00186/ノ |ヽヽ418/        105/24/040/00090//ヽ N418/       31 052017 21 11.2017

90 Dccision : NC obscrvcd that application for the abovc AA was referred to DIPP. 'l'he case

pcrtains to MOS. Accordingly, NC dccidcd to forward thc application to MOS comments and,
dcl-cr thc casc.

'l'hc casc stands dcfcrrcd 1o 2l . | | .2017 .

Parly Namc: RAJ liN'l'l'IRPRISIIS Mcct No/Datc: I 5i 8l -

91 :01/81/050/00192/AM18/        :05/24/040/00104/AM18/       31.052017

1)ccision : NC obscrvcd that application for thc abovc AA had bccn referrcd

colnincnts.N(3 dccidcd to awaitthcir commcnts and defcrthc casc.

′
I｀hc casc stands dcrcrrcd t。 21.ll.2017.
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comments. NC decided to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcfcrred to 21 .11 .2017

(〕asc No.:25/15/81‐ AI」 C2/2017  Party NamciSHIti
PARSHAVNΛ TH IMPItX

HQ IrilC

93 :01/81/050/00308/ノ
M`18/

(INDIA)

RIン A Filc

:05/24/040/00103/AM18/

Mcct No/1)atc:15/81-

AIンC2/2017
17.10.2017

1′ic.No/Datc:0510403027

0506.2017

Mcct No/1)atc:15/81-

Al′C2/2017
17.10.2017

1ン iC●No/1)atc:1110028288

06.062017

18.09.201 7 scnt to flrrn.

Status:

I)cfcrrcd

I)cfc・rI)atc:

21 11.2017

to I)IPP ibr

Status:

Dcttrrcd

Dctr Datc:

21.112017

NC dccidcd

Dccision : NC observed that application lor thc abovc AA is bcing rclcrrcd
comments. NC decidcd to await thcir commcnts and dclcr thc casc.

'l'he casc stands deferred Lo 2l .11.2017

Casc No.:7/9/81¨ AIJC2/2017   Party Namc:BHARAT IIIEAVY
lう 1ッ ItCTRICAI′ SI´ IM ITICD

HQ Filc RIンAl'Hc
:01/81/050/00178/ノ Ⅳ`l1 8/       :11/24/040/00003//ヽ M18/

1)ccision:NC obscrved that I)III dcflcicncy lcttcr datcd

to scnd a rcnlindcr to flrrrl and dctr thc casc.

・
I｀hc casc stands dcfcrred to 21.11.2017.

Casc No.:22/15/81‐ ALC2/2017 Party Namc:PADIA I〕 XPOR′ I｀S Mcct No/1)atc:15/81-
PVT.LTD.              Alン C2/2017

17.10.2017

HQ IFilC

:01/81/050/00305/ノ Mヽ18/

1)ccision:NC dccided to

No.12/72/2017-′ I｀SW/95

Approvcd

RI′ AI↑ Hc I′ ic No/1)atc:0510403052

:05/24/040/00115//ヽ N418/       06.062017

ratify the norms forthe abovc AA as pcr DIPP commcnts宙 dc tj0
datcd 17/10/2017 as undcr:

95

l. Export item to contain 300 M'l' of Non-Magnctic Stainless Stccl (iradc 201.
2. Words "of relevant grade & thickncss" may be suffixed with thc dcscription of import

item and its quantity may bc allowcd as applicd lor i.c.330 M'l'as l.l0 Kgs./Kg.
content in the export products.

ILA may take suitablc conscqucntial action accordingly.

Casc No.:47/9/81-AIメ 32/2017

HQ「 ilC
i01/81/050/00218//ヽ M18/

Dccision:NC obscrvcd

Party Namc:P01ン YCABヽVIRItS
PVT.I′
′
I｀ D.

RI′A rilc

:03/95/040/00197//ヽ M18/

that I)IPP dcrlcicncy lcttcr

Mcct No/1)atc:15/81-

AlンC2/2017
17.10.2017

1ン ic No/1)atc:0310813868

08.06.2017

datcd 18.09.2017 scnt

Status:
Deferred

I)clcr l)atc:
2t.t 1.2017

to firm. l*(-'

96
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dccidcd to scnd a rclnindcr to nrnl and dcfcr thc casc.

′
I｀hc casc stands dcRrrcd to 21.11.2017.

Casc No.:22/9/81-AL(〕 2/2017  Party Nalnc:VI〕 DANTA
lン 1～11´ I｀ ltl)

Mcct No/Datc:15/8ト

Al´C2/2017

17102017

Status:
Defcrred

HQ IlilC

97 :01/81/050/00193/ノ
Mヽ18/

HQ「 ilC

98 :O1/81/050/00176/Aヽ
418/

HQ IrilC

99 :01/81/050/00204/ノ
M`18/

RIンA「 ilc

:05/24/040/00117/ノ M`18/       0806.2017
1フic.No/1)atc:0510403068   1)ctrl)atc:

21 11 2017

Lic.No/Datc:3110066779  Dcfcr Datc:
21.11.2017

17.10.2017

1ン ic No/1)atc:0410163236   Defcr I)atc:

21 11.2017

l)ecision : NC obscrvcd that application for thc above AA had bcen referred to M/o Mines lor
comments. NC dccidcd to await thcir commcnts and dclbr the casc.

'l'hc casc stands dclcrrcd to 2l .1l .2017 .

Casc No.:5/9/81-AIノC2/2017   Pany Nanlc:13BM ACOUSTIC  Mcct No/Datc:15/81-    Status:
INDIA l)VTIフTD           Al′ C2/2017           Dcfcrrcd

17.10.2017

Rl´A「 ilc

:31/83/040/00028//ヽ N/118/       0906.2017

I)ccision : N(〕 obscrvcd that I)IPP dcrlcicncy lettcr dated 21.08.2017 sent to Arnl t)llo、 ved

、vith rclnindcr datcd l l.10.2017.N(〕 dccidcd to await rcply ofthc flrrn and dcFcr thc casc.

′
I｀hc casc stands dcibrrcd to 21.11.2017.

Casc No.:33/9/81-AI′ (〕2/2017  Palty Nanlc:I]VI〕 RSI〕NDAI    .Mcct No/Datc:15/8卜     Status:
CONS′ 1｀ ItUCT10N PRIVA´ I｀It  lAlンC2/2017          DcFcrrcd
l′ IMI′ I｀ 1:I)

ItIンA「‖c

:04/24/040/00054/ノ Mヽ18/        15062017

1)ccision NC obscrvcd that I)IPP dcrlcicncy lCttcr dated 21.08.2017 scnt to flrrn follo、 ved

、vith rcnlindcr datcd ll.10.2017.N(〕 dccidcd to await rcply ofthc rlrrn and defcr thc casc.

′
I｀hc casc stands dcibrrcd to 21.11.2017.

Casc No.:34/9/81-Al,C2/2017  Pally Nanlc:ItVI]RSI〕 NDAI    Mcct No/Datc:15/81-    Status:
CONSI｀ RUC´ I｀10N PRIVATIt  AlンC2/2017         Dcfcrrcd
Iン 1ヽ 41′ FI〕 I) 17.102017

lle Irile RLA lrilc l.ic.No/Date:0410163235 Defer Date:

,oo:01/81/050/00205/nlv1l8/ :0412410401000s3/AMl8/ 15.06.2017 21.11.2017

Decision : NC obscrvcd that DIPP dcficicncy lettcr dated 21.08.2017 sent to firm followed
rvith rcmindcr datcd 11.10.2017. NC dccidcd to await rcply ol'the firm and dcferthe casc.

'l'hc casc stands dcl'crrcd Lo 21 .11 .2017 .
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HQ Filc

101 :01/81/050/00265//ヽ M18/ :05/23/040/00094//ヽ M18/ 1906.2017

Casc No.:10/12/81-AIソ C2/2017  Pany Namc:KI〕 IINI)USI｀RHtS
Iッ IMII｀ 1:I)

Mcct No/1)atc:15/81-

AI′ C2/2017
17.102017

1´ ic No/1)atc:0510403164

datcd 18.09.2017 scnt to rlrill. 、(〕

RIンA「 ilc

Status:

Dofcrrcd

I)cfcr I)atc:

21 112017

Decision : NC observcd that DIPP dcl'icicncv lctlcr
decided to send a reminder to firm and defer the casc.

'l'hc case stands dcfcrrcd to 21 .11 .2017 .

Case No.:50/9/81-AI」 C2/2017

HQ IfilC

102 :01/81/050/00221/ノ M`18/

:Party Namc:PRICMIIER       Mcct No/1)atc:15/81-
INDUSTRIAIン CORPORAT10N AIッ C2/2017
1′ IMITI〕 D              17102017

RLA「 ilc
:03/95/040/00017/AM18/

I′ ic No/1)atc:0310814163

21.06.2017

Status:

Dcfcrrcd

Dcrc・ r Datc:

21.112017

MSMI〕 ibrDecision : NC obscrvcd that application lor thc abovc AA had bcor rclbrrcd rolrticlsluu : l\\_ oDssrveo lnal appllcarlon Ior tnc abovc AA had bc
comments. NC dccidcd to await thcir commcnts and dclcr thc casc.rv svYoll Lllwtl w\

'l'he case stands dcferred to 21 .l l .2017 .

Case No.:54/9/81-ALC2/2017  Party Name:VISHAL STI〕
I〕 I´S  Mcct No/1)atc:15/8卜     status:

AI´C2/2017          Dcfcrrcd
17.10.2017

1HQ Filc                lRIフ A IFilc Iン ic.No/1)atc:0310814181   1)cFchr I)atc:

103.:01/81/050/00225/AM18/       1o3/95/040/00241//ヽ M18/       21.062017              21 l1 2017

1)ccision :NC obscrvcd that I)IPP dcncicncy lCtter datcd 21.08.2017 scnt to rlrnl follo、 vcd
with rerninder dated ll.10.2017.NC dccidcd tO await rcply ofthc rlrln and dcfcrthc casc.

′
I｀he case stands dcferred to 21.11.2017.

Casc No.:5/12/81-AIJC2/2017 Party Nalllc:IruJIKURA

AUT()MOTIvI〕 INDIA
PRIVATI]I′ IMI′ I｀ 1lD

HQ Filc              RI´ A「 ilc
:01/81/050/00260/AM18/ :31/83/040/00011/ノ Mヽ18/

Mcct No/1)atc:15/81-

AlンC2/2017
117.10.2017

1ン iC●No/1)atc:3110066798

23.06.2017

Approvcd

104

105

Decision:NC decided tO ratify the norms for thc abOvc AA as pcr DHI rccommcndation

under GN4 with accOuntability clausc.

ItA concerncd may take suitablc consequcntial action accOrdingly.

Casc No.:6/12/81-ALC2/2017  Party Namc:「 uJIKURA      Mcct No/1)atc:15/81-    status:
AUTOMo′

「 IVICINDIA     AIンC2/2017         Dcfcrrcd
PRIVATI]I′ IMITED       17.10.2017

HQ Filc               RLA I'ilc
lッ ic.No/1)atci3 1 10066799   1)cfc・ rI)atc:

:01/81/050/00261/AM18/       :31/83/040/00029/ノ Mヽ18/       23.06.2017              21.112017
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Dccision : NC dccidcd to ratify thc norms lor thc abovc AA as per DIII recommcndation
undcr (iN4 rvith accounlabilitv clausc.

ILA conccrncd may takc sr"ritablc col-lscqucntial action accordingly.

Casc No.:6/15/81-AI′ C2/2017  Party NanlciVI]RSATH′ l〕 Mcct No/Datc:15/8ト

HQI'ilC

106 :O1/81/050/00289//ヽ
M18/

HQ IrilC

107 :01/81/050/00290/ノ Mヽ18/

1′

′

H)

RIンA「 ilc

104/24/040/00062/AM18/

17.10.2017

1ン iC●No/1)atc:0410163275

27.06.2017

17.10.2017

1ン ic No/1)atc:0410163278

27.06.2017

Status:

Dcfcrrcd

I)cfcr I)atc:

21.11.2017

to MeitY for

Status:

Dcfcrrcd

DcFcr Datc:

21 11.2017

to McitY for

CARD′ I｀ 1〕CHNOLOGY PVT  Alン C2/2017
l′

′

I｀ 1)

RIンΛ
「
ilC

:04/24/040/00064/AM18/

I)ccisiOn :]ヽ C Obscrvcd that application for thc abovc AA had bccn refcrrcd

colnincnts,N(〕 dccidcd to await thcir cOrnlllcnts and detr thc case.

′
I｀ hc casc stands dcFcrrcd to 21.ll.2017.

Casc No.:7/15/81¨ AI′ C2/2017 Palty Namc:VItRSATH.Iう     IMcct No/1)atc:15/8ト
CARD・ 1｀ ltCHNOIンOGY PVT  AIンC2/2017

1)ccision :N(〕 obscrvcd that application for thc abovc AA had bcen refcrred

commcnts.NC dccidcd to awaitthcir comments and defcrthc case.

′
Fhc casc stands dcibrrcd to 21.11.2017.

Casc No.:26/15/81-AI,C2/2017 Palty Nalllc:TD′ I｀ COPP13R   ‐Mcct No/Datc:15/8ト

:01/81/050/00309//ヽ M18/      :05/24/040/00126/ノ Mヽ18/      27.06.2017

Ю8淋腎‖ξ淋記Ψ掲/;〕出|'FsTナ冊:糧ぷ耕脇鋭s跳∬
Ctt bぶS ttp∝馴PP

l. 'l'aking cluc ll'om SIONs C-206 & C-1323, quantity ol'import item may be allowed as
1010000 Kgs. as l.0l Kgs./Kg. contcnt in thc cxport product.

I{A rnay takc suitablc conscqucntia[ action accordingly.

HQl'ilC

Iン IMI′ HtD

RI′A「 ilc

Casc No.:19/15/81-AI′ C2/2017 Pany Nalllc:Iン I,OYDSIッ IN E

PIPIう SI′
′
I｀ 1)

HQ「 ilC Itl′ A Irilc
109 :01/81/050/00302/AN118/       :05/23/040/00126/ノヽヽ418/

Dccおion:NC dccidcd to ratitt thC norms fOrthc above

ヽo. 12/72/2017-′ I｀ SヽV/109 datcd 17/10/2017 as undcr:

Approved
AIンC2/2017
17.10.2017

1ッic.No/1)atc:0510403230

Mcct No/1)atcl1 5/81- Approved
AIンC2/2017
17.10.2017

Lic.No/1)atc:0510403255

29.062017

AA as pcr DIPP comments宙dc UO
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l. Words "of relevantthickness and gradc" may bc sulfixcd with thc dcscription of import
itcms at Sl. No. I to 4.

2. Quantity of import itcm at Sl. No. I may bc allowcd as applicd for i.e.7812 M'l'. Ibr
export item No. l, taking cluc from SIONs C-1983/C-1984.

3. Quantity of import itcm at Sl. No. 2 may bc allowcd as applicd lor i.c. 3906 M'l', Ibr
export item No. 2, taking clue from SIONs C-1983/C-1984.

4. Quantities of import ilcms at Sl. No. 3 & 4 may bc allowcd as applied lor i.c, 5250 M'l'
each as 1.05 Kgs./kg. contcnt in cxport itcms at. No. 3 & 4 rcspcctivcly taking cluc
from SION C-2004.

I{A may takc suitable conscqucntial action accordingly.

Casc No.:21l l5l8l-Al,CZl20l7 Party Namc:MAGPPIIi Mcct No/l)atc: l5l8 l- Approvcd
INI'IiRNA]'IONAI,I,'I-D , 

i;,?i'::,']
HQ lrlte Rl,A liile l.ic.No/Datc:0 510403277

:01/8l/050/00304/AM l8/ :051241040100143/AM l8/ 29.06.2017

Decision : NC decided to ratify thc norms for thc abovc AA as pcr I)lPP commcnts vidc LjO

No.1217212017-TSW/I l0 datcd 1711012017 as undcr:

ll0 l. Words "other than rcctangular/squarc shapc or having straight cdgcs & containing
154000 Kgs. of Magnetic Stainless Stccl (400 Scrics) " may bc suffixcd with thc

description of export product.
2. Words "of relcvant gradc & thickness" may bc suflrxcd with thc dcscription o('import

item and its quantity may be allowcd as applicd lor i.c. 200200 Kgs. as 1.30 Kgs./Kg.
content in the export products as per SION C-832.

RA may take suitable consequcntial action accordingly.

Casc No.:11/15/81-AI“ C2/2017 Party Namc:APIン APOl′ IフO    Mcct No/1)atc:15/81-

|                     ITUBES LIMITI]D          AI′ C2/2017
17.10.2017

HQ F‖c                 RIンA Filc                Iン iC●No/1)atc:0510403320

1ll 101/81/050/00294/AM18/     .:05/23/040/00129/AM18/      04072017

1Dccision : NC obscrvcd that application for thc abovc AA is bcing rctrrcd
comments.NC decided to awaittheir comments and dcfcr thc casc.

IThc casc stands detrred to 21.ll.2017.

ICase No.:1/12/81-AlyC2/2017  Party Namc:GRAVI・ I｀A INDIA  Mcct No/Datc:15/81-
1ンTD                  Alン C2/2017

17102017
H2,iO Fl18                RI´ A「 ilc
:01/81/050/00256/AM18/       :13/24/040/00019//ヽ M18/

‐Decision :NC observcd that application for thc abovc

Iン iC●No/1)atc:1310048672

Status:(〕asc

Addcd

I)cfcr I)atc:

to I)IPP R)r

Status:

Dcfcrl・cd

I)cFcr I)atc:

21 1120170407.2017

A/ヽ had bccn
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^

comments. NC dccidcd to await thcir commcnts and dcler thc casc.

'l'lrc casc stands dclcrrcd to 21 .11 .2017 .

(-'ase No.:24ll5l8l- 
^1,C212017 

Party Namc:SI IRI

HQ「 ilC

113 :01/81/050/00307//ヽ
M18/

1)ccision : N(〕 obscrvcd

commcnts.

PARSHAやNATH IMPItX
(INDIA)

RI′ A「‖c

:05/24/040/00171//ヽ M18/

that application for thc l

IMcct No/Datc:15/81‐

AI′C2/2017
17102017

1ッ ic.No/1)atc:0510403401

14.07.2017

abovc AA is bcing refcrred

Status:

Dcfcrrcd

Dcfc・ r Datc:

21 11.2017

to I)IPP ibr

′
I｀hc casc stands dcfcrrcd to 21.11.2017.

Casc No.:13/15/81-AI,C2/2017 Party Namc:DYNAMIC FIン OW MCCt No/Datc:15/8ト
PR01)UCTS PVT.Iン TD.     AIッ C2/2017

117.10.2017

HQ「 ilC

l14 :01/81/050/00296//ヽ
M18/

RI′ Al'ilc

:03/94/040/00321//ヽ M18/
1ン iC No/1)atc:0310814660  1)cfc・ r Datc:

18.072017 21 11.2017

Mcct No/Date:15/8ト

AI′C2/2017
17.102017

1ッ ic.No/1)atc:0510403453

20.072017

:AA is being rcferrcd

Status:
I)eferred

Status:

Dcfcrrcd

Dctr Datc:

21.11.2017

to I〕 IPP for

Decision : NC dccidcd to ask thc firm to furnish inlormation on point 3, 5 and I I of the
Standard l)cficicncy lrormat as adviscd by the representativc I)lPP prescnt in the mceting.

'l'lrc casc stands dclcrrcd to 2l . l1 .2017 .

Casc No.:18/15/81-AI′ C2/2017 Party Namc:Iン I〕 GI〕NDS′ I｀l Ht
MItRCHANT(〕 ROUP

HQl'ilC               RIン A llilc

115 :01/81/050/00301//ヽM18/       :05/23/040/00139/AM18/       1

1)ccisiOn : N(〕 obscrvcd that application for thc abovc

commcnts.

′
l｀hc casc stands dcfcrrcd t0 21.11.2017.

Casc No.:12/15/81-AI′ C2/2017 Party Namc:CONNI,CTRIX
INDIΛ PVT,1′ TD.

HQ「ilC              RIン Λ Filc

i16 :O1/81/050/00295//ヽ
M18/       :03/94/040/00357/A～ 118/

1)ccision : N(〕 Obscrvcd that application for thc abovc

C0111mCntS.

Mcct No/1)atc:15/8ト

AlンC2/2017

17.10.2017

1ン ic.No/1)atc:0310814797

24.07.2017

AA is bcing rcferred

Status:

Dcfcrrcd

Dcfcr Datc:

21 11.2017

to DIPP for

'['lrc casc stands dcl-crrcd to 2l .l I .2017 .
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Case No.:S/l SlSl-/\L,C212017 Party Name:JAYACI IANDRAN Mcct No/[)atc:15/8 l- Stalus:

INDLiS'I'RIIIS PVl'I.'l'D. A1,C212017 l)cferrcd
17.10.2017

IIe Irilc RLA lrilc Lic.No/l)atc:3210078222 l)cl-cr [)atc:

l ,, :0li8l/050/00288i4M I 8/ :321241040100015/AM l8/ 24.07.2017 21 .l I .2017

Dccision: NC obscrvcd rhat apptication lor thc abovc AA is bcing rcl-crrcd to I)ll']l) lbr

commcnts.

'['hc casc stands dclbrrcd to 21 .11 .2017 .

Case No.:20l lSlSl-Al,C2l20l7 Pa(y Name:Mn GPPIII Mcct No/l)atc:15/8 l- Approved

IN'l'llRNA'l'loNALL',t'D. Al.(12/2017
I 7. r 0.201 7

IIQ Irilc I{t.A ljilc l.ic.No/l)atc:0510.10i497

:01/81/050/00303/AM I 8i :0512410401001 84/AM l8/ 25 '07 '2011

l)ecision : NC dccidcd to ratify thc norms lor thc abovc AA as pcr I)lPP cornlncrlts vidc I.,o

It8 No. 1217212017-'l'SW/1 ltl datcd 1711012017 as urrdcr:

l. Words "ol relcvant gradc & thickncss" may bc sLrl'[lxcd rvith thc dcscriptiorr ol'inlport

itcrn and its quantity may bc allowcd as applicd fbr i.c.300300 Kgs. as l.l0 Kgs./Kg.

contcnt in the cxPot't Products.

I{A may takc suitablc conscqucntial action accordingly.

Case No.:9/l 2l8l-Al,C2l20l7 Parly Name:APOt,l.O \lcct No/t)atc:15/8 l- Status:

MII'l'ALtlX PRIVA'l'li Al.(12l201 7 l)eferred

l.lMl'l'llD 17.10.2011

IIe lrilc Rl,A l:ilc t.ic.No/l)atc:05 10403,526 t)cl-cl t)alc:

:01/81i050/00 264lAwlsl :0512310401001 55/n M I 8/ 27 .07 .2017 2t .t 1 .2017

ll9 D""i.ion : NC obscrvcd thatcomrncnts ol't)lPI'lor imporl itcm S. \o. I to 4 wcrc rcccivcd.

howcvcr, commcnts of MOS I'or import itcrn 5 arc no1 rcccivcd as yct. \(l dccidcd to arvait

thcir commcnts and dcfcr thc casc.

'l'hc casc stands dcl.crrcd to 2l . I I .2017 .

Case No.:8/t5lyl-Al,CzlzTl7 Party Namc:A-l lrllNcll Mcct No/[)atc: l5/ttl- Approved

PROI)I.-JCI'SCO.PV't"I,'I'I). AI,C2-I2,OI7
I 7.10.201 7

llQ lrilc RLA lrilc l.ic.No/l)atc:0310815 13 I

:01/81/050/0029llAMl8l :03/94/040/00392/nMl8/ ll 08'2017
l?o'" l)ecision : NC dccidcd ask thc firm to submit inlortnation as pcr I)ll)l'} [,lO \<t. 1217212011'

'l'SW/120 datcd 1111012017 as utrdcr:

\rd-.
erfc-"R ,F"trc

VINOO XUiilAR KASFi /AP
f-.1"r arr,arl i:ftr;r<r .Yir}<t;r{)

F.' ,:in Tr3r. rJcwLrl(ro "chr Ortreor
.. .i:qt i/l,rtt{ !ll:!1:f.fYtr({.1

O,," ,',..,i" dt,,,,.'rrr dr Ebrdr$rt trtdo
rrtl(iti?-r fi)'rrl rl/ttr!rrlr .ri (;rril.,.ld'ao

-Jriri r,.' r 'rJ l.tFslt
rr.rvEei arrir"varr. >row f)slltl



′
I｀hc casc stands dcibrrcd to 21.11.2017.

Casc No.:9ノ 15/81-AIンC2/2017  Party Namc:APAR        Mcct No/Datc:15/8ト
INDUS′ FRII〕 SI.IMI′ I｀ED      AI′C2/2017

17.102017

IIQ lrile RLA l:ile l-ic.No/Date:03 10815358 DcferDate:
:01/81/050/00292lAMt8l :03/941040/003731AM181 23.08.20t7 2t .t I .2017

Dccision : NC dccidcd to ask thc llrm to submit thc information as per DIPP UO No.
121721201 7-'l'SW/12 I datcd l7 11012017 as undcr:

l2l l. I)ctailcd calculations lbr thc rcquircmcnt of each raw material, export product wise
supporlcd by thc cross scctional diagram of thc cablell]uycrs data shcct.

2. 'l'otalNct wcights of cach cablc including the ncl wcights of all inputs (imported as wcll
indigcnous, exccpt packing matcrials)

3. Matcrial balancing viz.. ncl contcnt of cach importcd and indigenous input, export
product wisc.

4. 'l'olal rcquircmcnl of cach raw material, export product wise, in a tabular form

'f 'hc casc stands dclcrrcd to 2l .l l .2017 .

Casc No.:17/15/81-AIソ (〕2/2017  Party Namc:JAIN MI〕 TAlフ     Mcct No/Datc:15/81‐
R()1ン I´ ING MHン 1ンS,        AI′ C2/2017

17.10.2017

,,\pprovcd

HQ「 ilC RI´ AI↑ Hc Iン iC●No/1)atc:o410163492
:01/81/050/00300//ヽ Nl1 8/       :o4/24/040/00089/AM18/       31.082017

Dccision:NC dccidcd tO ratitt thC norms for thc abovc AA as pcr DIPP UO No.

122 12/72/2017-′
I｀ SW/122 datcd 17/10/2017 as undcr:

1.WOrds"lン Cad COntcnt(90%t099%)" g市 cn in thc dcscription of cxport Lcm may bc
inodincd as“ Minimum I′ cad Content 98%)''
2.Quantity Ofimpon itcm may bc allowcd as applicd for i.c.4350 MT taking clue,om

SION C-1153.

Itノ m`ay takc suitablc conscqucntial action accordingly.

Casc No.:16/l5l8l-Al,C2/2017 Party Name:FLJJIKLJRn
AUTOMO′ I｀IVItINDIA
PRIVATlう 1´ IN41TltD

RI′ A Irilc

Mcct No/Datc:15/8ト

AIンC2/2017
17.10.2017

L′ ic.No/Datei3 11 0066862

Status:
I)eferred

Status:

Dcfcrrcd

Dcfcr Datc:

21.112017

to DHI for

HQ IrilC

123 :01/81/050/00299/ノ Mヽ18/       :31/83/040/00073/AM18/       08.09.2017

1)ccision : (ヽ〕 Obscrvcd that application for thc abovc ノヽA had bccn rcFcrrcd
commcnts.NC dccidcd tO awaitthcir commcnts and dcfcrthc casc.

′
I｀hc casc stands dcibrrcd t0 21.11.2017
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Casc No.:23/15/81-AIJC2/2017 Party Namc:RA′ I｀NAMANI   Mcct No/1)atc:15/81-
MI〕
′
I｀ALS AND′ I｀UBI]SIッTI) Al´ C2/2017

1710.2017

tlQ F-ilc Rl.A l:ilc Lic.No/Datc:0810140933 Dcl'cr l)atc:

:01/81/050/00306/AM I 8/ :081241040100166/AM I 8/ 14.09.2017 2l .I I .201 7

Decision : NC decided to ask thc firm to submit thc inlormation as pcr I)IPP UO No.

1217212017-TSWi 124 datcd 17ll0l20l7 as undcr:

l. l'hickness of 3LPII coating in cxport items at Sl. No. 1,2 &.3.

1.,^ 2. Quantitics of 3LPE coatcd tlRW Pipcs ( Irxport item No.3) in mctcrs, scparatclytLa lor diflcrcnt OD pipcs

3. lnformation in respcct of Sl. No. 4 & 5 of Standard Dcficicncy Irormat. cxport
product wise.

4. Net weight of export itcms at Sl. No. 1 ,2 & 3 aftcr taking into account thc

wcight of 3 LPE coating.
5. Detailed calculations for the quantitics of coating matcrials, at Sl. No. 2, 3 &. 4.

10, I 1 &12 and 16, l7 & l8 supportcd by coating thickncsscs and coating arcas in

thc export products and wastagcs claimed at cach stagc of manul-acturc.

'l'he case stands defcrred lo 21 .l1 .2017 .

Casc No.:10/15/81-AI′ C2/2017 Party Namc:APAR        Mcct No/1)atc:15/8ト
INDUS′「 RIES l,IMITI〕 D     AIッ C2/2017

1710.2017

IIe File RLA Irilc l.ic.No/l)atc:0310815906 l)cfcr l)atc:

:01/81/050/00293lAMt8l :031941040100427lAMtBl 22.09.2011 2l .l 1.2017

Dccision: NC dccidcd to ask thc firm to submit thc inlormation as pcr t)lPI) I.JO \o.
1211212017-TSW/125 dated 11 11012011 as undcr:

tzs l. Dctailed calculations lor thc requircmcnt of cach raw matcrial, cxport product wisc

supported by the cross scctional diagram ofthc cablc/ lluycrs data shcct.

2. l'otal Net weights of cach cablc including thc nct weights of all inputs (importcd as

well indigenous, except packing materials)
3. Material balancing viz.. net contcnt of cach importcd and indigcnous input, cxport

product wise.
4. 'l'otal requircment of each raw matcrial, export product wisc, in a tabular lorm

'l'he casc stands deferred lo 21 .l I .2017 .

Status:
I)cferrcd

Status:
l)eferred

Case No.:1/15/81-AI」 C2/2017  Party Namc:KlR′ I｀ANl′ Alッ

STEEIン PRIVAT121ン IMI′ I｀ I〕D
Mcct No/Datc:15/81‐      Approvcd
AIフC2/2017
17.102017

1ン iC●No/1)atc:0310816010

27.092017
HQ IrilC

:01/81/050/00284/ノ ヽヽ418/

RIッ A Ililc

:03/94/040/00528/AM18/
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Dccision : NC dccidcd to ratify thc norms lor thc abovc AA as pcr DIPP comments vidc UO
No. 12112/2017-'l'SW/126 datcd 1111012017 as undcr:

Advancc Authorisation may bc ratified as undcr on rcpcat basis as per their Advance
Authorizatiorr No.0310810638 datcd 19.01.2017 ratificd in NC mceting dated
16t05t2017:

l. Words " l]'l'C/liuli/I.'l'C/S'l'C" rnay bc prcfixcd with thc dcscription ol'cxport
product .

2. Word "l{clcvant gradc and sizc " may bc prcfixcd with thc dcscription of import
itcm and its quantity may bc allowcd as 800 MT as 1.60 Kgs./Kg. content in the
cxporl itcm taking cluc lrom SIONs C-385 & C-593.

I{A may take suitablc conscqucntial actiorr accordingly.

Casc No.:2/15/81‐ Al′ C2/2017  Party Namc:KIRTANIン AIン    Mcct No/Datc:15/81‐
S′ I｀ 1う ItI´ 1)ItiVATIt i′ IMITED  IAIン C2/2017

17.10.2017

Approved

HQ「 ilC RIンA「 ilc Lic.No/1)atc:0310816008
:01/81/050/00285//ヽ M18/       103/94/040/00526/AM18/      127.092017               .

Dccision:NC dccidcd to ratify thc norms forthe abovc AA as per DIPP commcnts宙 dc UO
No. 12/72/2017-´ FSW/127 datcd 17/10/2017 as undcri

Advancc Authorisation may bc ratincd as undcr on rcpcat basis as per thcir Advance

127   Authorization No. 0310810638 datcd 19.01.2017 ratincd in NC mccting  datcd

16/05/2017:

1. Words :` I〕
´
l｀ C/1]t」 I〕 /1ン

′
l｀ C/S・ I｀(y' may bc prcrlxcd  with thc dcscription of export

product.

2. Word ``Rcicvant gradc and sizc'' rnay bc prcflxcd 、vith the description of import
itclll and its quantity may bc aHowcd as 800 M′

I｀ as I.60 Kgs./Kg.content in the
cxportitcm taking cluc from S10Ns C-385&C-593.

It/ヽ may takc suitablc conscqucntial action accOrdingly.

Casc No.:3/15/81-AI′ (〕2/2017  Party Nainc:KIRTANIン Alン     Mcct No/Datc:15/81‐      Approved
STItitl´ PRIVATI〕 1,IMITED  ALC2/2017

17.102017

HQ IrilC RI,A「 ilc I′ ic.No/1)atc:0310816007
:01/81/050/00286lAMl8l :031941040100525tLM18/ 27 .09.2017

128 Decision : NC dccided to ratify thc norms forthe abovc AA as pcr DIPP comments vide LJO
\o. 121721201 7-'l'SW/l 28 darcd ll ll\l\Ot7 as under:

Advance Authorisation may bc ratificd as undcr on repeat basis as pcr their Advance
Authorization No.0310810638 datcd 19.01.2017 ratificd in NC meeting dated
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1610512017:

1. Words " BI'C/E[JITL'I'C/STC" may bc prcfixcd with thc dcscription of cxport
product .

2. Word "Relevant grade and sizc " may be prcfixed with thc dcscription of import
itcm and its quantity may bc allowcd as 800 M'l' as 1.60 Kgs./Kg. contcnt in thc

export item taking clue from SIONs C-385 & C-593.

RA may take suitable conscquential action accordingly.

Casc No.:4/15/81-Al」 C2/2017  Party Namc:KIRTANIン AI′    Mcct No/1)atc:15/8ト
S′ 1｀El〕 Iッ PRIVATE LIMITlう D  AIッ C2/2017

17.102017

Approvcd

HQ Filc RIンA「 ilc Iッ ic No/1)atc:0310816005

:01/81/050/002871AM181 :0319410401005241AM181 27.09.2017

Decision : NC decided to ratify thc norms forthc abovc AA as pcr I)lPP commcnts vidc UO

No. 1211212017-TSWl29 dated 17 11012017 as undcr:

Advance Authorisation may be ratificd as undcr on repeat basis as pcr thcir Advancc
t2e Authorization No. 03 10810638 datcd 19.01 .2017 ratified in NC mccting datcd

1610512017:

l. Words " U'fC/ELJIi/L1'C/S'fC" may bc prcfixcd with thc dcscription of cxport
product .

2. Word "Relevant grade and size " may be prcfixed with thc dcscription of imporl
item and its quantity may be allowcd as 800 M'l' as 1.60 Kgs./Kg. contcnt in thc

export item taking clue from SIONs C-385 & C-593.

ItA may take suitable conscquential action accordingly.

OFFI」INE A(〕 ENDA O「 ⅣlEETING NO.15/81 DATED 17.10.2017

Casc No.AR― 140 M/S.MC COM INDUS′「 RII]S(INDIA)PRIVA′ 1｀ 1〕 lン IMITI〕D
ing No  15/81 「

ilc:01/81/50/416/AM14/1)1〕 S― II

ItLノヽlrilc:03/95/040/000615/Aン114

SuttC∝― _=匡 面 19‐
・
on。「norms h rcspcd o「 AA No.0310756580ぬ cd Ol.11.2013

Dccision : NC observcd that application for thc abovc Aノ  `had bccn rcfcrrcd to νISヽ/11〕 ibr

comments. NC decided to await their comments and defcr thc casc.

'l'hc case stands deferred to 21.11.2017 .

Datcd:― 17.10.2017

匿至董≡玉≡翌翌匿轟証轟翌囲ヨ:選 I
131
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I RI′ A Irilc:05/24/040/00168/AM13/

1 /ヽ10dincation/anlcndmcnt of flxcd norms in rcspcct Of AA No. 0510331816

1 datcd 09.08.2012.

I)ccision : \(l obscrvccl that application t'or thc uUo* AA l-tad
commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'lrc casc stands dcf'crrcd to 2l .l I .2017 .

132

Casc NO.AR-142
4ヽcctin3 1NO・   15/81

1)atcd:-17.10.2017

I)ccision:\(l obscrvcd that application l-or thc ibou" AA had
commcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'lrc casc slands dclcrrcd to 2l . I I .2017 .

M/S.1311′CARI〕 I′IM11｀ 1〕D
IHQ「 ilC:O1/81/()50/00619/AM15/DI〕 S― I1/

bccn referrcd to MSMIう ibr

IM●JVgsoMINttRIES(INDIA)PRIVATE LIMITED
HQ IrilC:O1/81/050/00073/AM14/1)1lS.H

ItI′ ノヽ Irilci 03/95/040/01054/AM13/

SLrb.icct:- I{atification o[nunns in icspcciof nn xo. O:tOj2%10 datcd2(,!320l]
Dccision : NC obscrvcd thal application lor thc abovc AA had bcen referrcd to MSMII
cornrrcrlts. NC dccidcd to await lhcir commcnts and dcfcr the casc.

'l'hc casc lraqqs dclcrrcd Lo 2l.l1.2017 .

ソS.IンM WIN D POWEIt BLADItS(INDIA)PVT.LIMITED
Mccting No- l5/ti Iyccti18 Nq 15ィ ol  .HQ「 ilC:01/81/()50/00080/AM16/
1)atcdi- 17.10 2017      1tlンA lrilc:07/24/040/00435//ヽ νヽ41くItlンA lrilc:07/24/040/00435/ANl15/

SLrb-icct:- ' 
Iriration ol- norills in rcspcct ofノ /ヽヽ 1ヽ o. 0710107924 datcd 25.03.2015.

bccn refcrreO to Carc.fo,

134

(〕asc No.AR-144   1M/s.IンM wI卜 D1191w里
1ヽ墾′ADIう S【JttDIA)PVT.Iン IMI´ I｀ I]D

MC91]g、9: 15/81 __l HQ IrilC:O1/81/050/00092/AM16/
I)atcd:¨ 17.10.2017     1 1tlノ A 

「
ilc:07/24/040/00441/AM15/

SubiCCti―          F破 atio,9「 ,9rmsin rCSpCct 01 AA No.0110107923 dated 25.03.2015.
Dccision : NC obscrvcd that applicatiOn for thc abOvc AA had bccn ret〕 rrcd to c&PC.for
commcnts. NC decidcd to await their comments and dclcr thc casc.

'l'hc casc stands dcl-cncd Lo 2l .l I .2017 .

135

Casc No.AR― 148

νlcctin3 No. 15/81

1)atcdi―  17.10.2017

SullCCt authorization No. 3110065219

Dccision : NC obscrvcd that application for thc abovc AA had be"n refe..ed to cApC.ioi
cornmcnts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcl'crrcd Lo 2l .l I .2017 .

35
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Casc No.AR-149
Mccting No.  15/81

Datcd:-17.10.2017

M/S.MOI′ I〕X(INDIA)PRIVAl｀ 1〕 Iン IMI′ FI〕 I)

IIO Irilc No:O1/81/050/00260/AM09/1)1lS― l1/

RLA「ilc No:07/24/040/00171/Aン 109/
tr4oaincation of l'xea ,orms in rcspcct of
0710058415 datcd 09.07.2008.

Decision: NC observed that rcply of the firm I'or thc abovc AA has

comments. NC decided to await thcir comments and dcfcr thc casc.

The case stands deferred to 21.1| .2017 .

M/S.ANJAN11｀ 1うCHNOPI′AS′ FIッ Iヽ41′ I｀ 1〕D
Ho「ilc No:01/81/050/00175/AM10/
RLA lrilc No:05/23/040/00036/AM10/

bccn rcl'crrcd to McitY

137

Subject: r,loaiffi rcsp.ci or navir." T"it oiTation

AA has bcctt rclcrt'"d to t)tt'l'
(Chemical Division) for commcnts. NC dccidcd to await thcir comments and dcfcr thc casc.

'l'hc case stands deferred to 2l .11 .2017 .

M/S.」 AINSON CAI〕 Iッ 1〕SINDIA PRIVATI〕 I′ IMI′ 1｀ 1〕 D

RLA Irilc No:08/24/040/00002/AM15/

Ratittcation of norms in rcspect of advancc at!thorization ilo 0810133370 datcd

irr. iuou. AA as p., i>il't' comrncnts vidc L;o \o.
Decision:NC decidcd to ratitt thC

12/72/2017-′ FSW/154-A/R datcd

norms for

17/10/2017 as undcr:

l. Size of conductors in cablcs alongwith quantitics of cablcs in Mctcrs and thcir nct wcights

may be specified as per cnclosed Annexurc.
2. Voltagc rating of cables may bc spccificd as ll00 V.

3. quantity of import itcm at Sl.No.1 i.c. Coppcr Wirc l{od/ContinLrous cast Coppcr l{od

may be allowedas applicd for i.e. 126.49 M'l'taking cluc liom I')nginccring'l'ablcs- 4 & 5.

4. Quantity of import item at Sl. No. 2 i.c. I{ubbcr Compound may bc allowcd as 1.025

Kgs./Kg. content in thc cxport itcms as claimcd by thc firm.

\@uc{ial action accordin31y.

I′ Iン111｀ 1lI)M/S.JAINSON CABIン 1〕S INDIA PRIVATIt

RLA Filc No:08/24/040/00095/AM16/

RatincatiOn ofnorms in respcct ofadvancc authorization ilo.0810135610 datcd

03.07.2015.

I'or thc abovc AA as pcr I)lPP cornmcnts vidc LjO \o.
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Casc No.AR― 151

Mccting No. 15/81

I)atcd:― 17.10.2017

Casc No.AR-154
Mccting No. 15/81

I)atcd:一 17.102017

Casc No.AR-155
Mccting No  15/81

Dated:-17.10.2017

Decision: NC decided to ratify thc norms

36
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17.092014

Subject:-



datcd 17/10/2017 as undcr:

l. Sizc of conductors in cablcs alongwith quantities ol'cables in Meters and their net weights
may bc spccificd as pcr cncloscd Anncxurc.

2. Voltagc rating ol'cablcs rnay bc spccificd as ll00 V.
3. Quantity of import itcm at SI.No.l i.c. Coppcr Wirc Rod/Continuous cast Coppcr I{od

may bc allowcd as appticd lbr i.c. 125 M'l'taking cluc lrom Iingineering l'ables- 4 & 5. 
i4. Quantity of impo( itcm at Sl. No. 2 i.c. I{ubbcr Compound may bc allowed as 
I

1.025 Kgs./Kg. corrtcnt in thc cxport ilems as claimcd by thc firm. 
I

I

[{A rnay takc suitablc conscqucntial action accordingly. 
I

140

Casc No.AR― 156

νlcctin3 No  15/81

1)atcd:- 17.10.2017

SuttCCt:―

M/S」AINSON CABLliSINDIA PRIVATI〕 I′ Iヽ41TED
HQ lrilC No:01/81/050/00481/AM16/1)I]S.I1/

RIンA Irilc NO:08/24/040/00092/AM16/

1tatincation 。1'nol・ llls in rcspcct Ofノ d`Vancc
datcd 03.07.2015

Dccision: rr-C dccidcd to ratify thc norrns lor thc abovc AA as pcr
l2l12l20l 7-'l'SW/l 56-A/lt datcd I 1 lt0l20t7 as undcr:

Authorization No.08101356‖

I)IPP commcnts vidc UO No.

l. Sizc olconductors in cables alongwith quantitics of cablcs in Mcters and thcir nct wcights
rnay bc spccificd as pcr cncloscd Arrncxurc.

2. Voltagc rating ol-cablcs may bc spccificd as ll00 V.
3. Quantity of import itcm at Sl.No.l i.c. Coppcr Wirc Rod/Continuous cast Copper Rod

rnaybcallowcdas applicdlori.c. l00M'l'takingclucfroml:ngineering'l'ablcs- 4&5.

maytakc翌 壁 _9QttCqucntialJJQn accOrdhgy.

141

ciscNo. Ait-Gi --
vtce_t11gry9._-i9l-t_r_
Datcd:- 17.10.2017
Sublcct:

M/S ZEN日 ｀H PRECISION PRIVATE LIMI′ I｀ED

authorization no. 07101 0541 9

ratify thc nornrs lor the above AA as per I)IPP comments vide tjo No.
12/72/2017-´ I｀ SW/161-/ヽ /1t datcd 17/10/2017 as undcr:

HQ File No:01/81/050/00296/AM15/

RLA File No:07/24Ю 40/00082/AM15/
Ratincation Of nornls in respect of advance

datcd 26.06.2014.

l. Quantity ol' import irem at S. No. I

contcnt in thc cxport itcm at S. No. I

2. Quantity of import itcm at S. No. 2
contcnt in thc cxporl itcm at S. No. 2

3. Quantity of import itcm at S. No. 3

contcnt in thc cxport itcm at S. No. 3

may be allowed as 4497.8 Kgs. as 1.99
aftcr taking l5 %o rccovery I'rom scrap.
may bc allowcd as 2998.5 Kgs. as 1.99
aftcr taking 15 oZ rccovery from scrap.
may bc allowed as 661.4 Kgs. as 7.02
aflcr taking l5 o% rccovcry lrom scrap.

Kgs./Kg.

Kgs./Kg。

Kgs./K8.

RA may takc suitablc conscqucntial action accordingly.
t42
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M/S.WORTHYI〕 NGINI〕 I〕RIN(〕

Hq LI" No: 0 V8l/050/00 t jl-McetingNo. l5/81

Datcd:-17.10.2017

Casc No.AR-236

RLA Irilc No:07/24/040/00235/AⅣ l15/

Subjcct: Modi「lcation of ratiflcd norins in rcspcct of Advancc Authorization lヽ o.

071010681l datcd 10.10.2014.

Dccision:lヽ orm s(〕 olη nlittee discLISSed the case ibr rnodiflcation of ratillcd norins in rcspcct ol'

Advancc Authorization No. 0710106811 datcd 10.10.2014 in NC today. 'l'hc tcchnical

mcmbers prescnt inlormed that "(ialvanizcd Stccl Cold l{ollcd Non Grain Oricntcd Steel "is not

required for manufacture olthc cxport product. During thc PII(on ti.3.2016) also, thc Shri

Kaushik Vijay Kumar - CIiO and Shri Alok Jha, I)ircctor ol thc llrm had inlbrmcd thc

Committec that this (import) itcm was not requircd lor thc cxport prodr.rct. lrirm vidc thcir lcttcr

datcd 14.03.2016 has categorically acceptcd thc mistakc ol mcntioning/choosing wrong raw

material. lrrom thc bill of cntry, it is clcar that imports had bccn madc in 2014 as pcr advancc

authorisation stating the imporl itcm to bc "(ialvanizcd Stccl Cold l{ollcd Non (irain Oricntcd

Slcel". Accordingly as pcr thc writtcn commcnts of I)IPP, thc casc was approvcd by thc

Committee. I'he Committcc can only allow raw matcrials which arc rcquircd lor thc cxport

product rather than to regularisc what has bccn importcd by thc pafly.'l'hc rcprcscntatiorr of thc

party was discusscd in the committcc. After duc dclibcralion. it was dccidcd to rnaintain stalus-

quo.

IIA may take suitable consequcntial accordingly.

Casc No.AR-253
HQ File No:O1/81/050/00112/AM17/

RIン A Filc No:03/94/040/00798/AM16/

Ratittcation  of llornls  in  rcspect

0310801730 dated 12.01.2016.

of advance authorizatiotl

as pcr t)lPP commcnts vidc

no.

Decision: NC decided to ratify thc norms lor thc abovc AA
No. 1217212017-1'SW/253-All{ datcd 1711012017 as undcr:

QuantityofexportitcmmayalsobcspccificdasS26lT Nos.inaddition toitswcight.

Quantiticsof importitcmsatSl.No. 1&2 puttogcthcrmaybcallowcdas 1127.55M'l'

after taking l/3 recovcry lrom scrap.

may takc suitablc conscquclttial action accordingly.

Casc No.AR-254 M/S.BHANDARIIrOHン S&TUl〕 ItS Iッ IMI′ I｀ I〕D
ttQ t'itc No: 0l/ttt/050/00086/AMl l/ I)l:S.ll/
RIッ A Filc No:03/94/040/00268/AV1l1/

Mecting No. I 5/81

I)atcd:-17.10.2017

【)atcd:-17.10.2017

Moclifrcation of ratifled nonns in respect of aclvance a!1]lolrzaligrr 110.
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0310581975 datcd 02.07.2010

Dccision: NC obscrvcd that application lor thc abovc AA had been rcferred to MOS
commcnts. NC dccidcd to await thcir commcnts and defcr thc casc.

'l'hc case srands dcl'crrcd to 2l .11.2017 .

M/S.BHANDAItII'OHン S&TUI〕 I〕 SIン IMI′ I｀ I〕D
HQ IrilCヽO:01/81/050/00305/AMl1/DI〕 S.I1/
I Itl,A Filc No:03/94/040/00418/AⅣ ll1/

1 /ヽ1odi「lcatiOn ol｀ ratillcd norins in rcspcct of Advancc Authorization lヽ 0.

1 0310595668d〔ttcd 07.10.2010.

I)ccision: \(' obscrvccl that application fbi Gc uU*" AA had Ucen rcf"rrcO to NzIOS foI.
cornrncr-rts. NC dccidcd to await thcir commcnts and dclcr thc casc.

'l'hc casc stands dcl'crrcd to 2l .l I .2017 .

IM/S● Iン 1:ONI(〕 ABIフ I〕 SOlッ UTIONS(INDIA)PVT.LIMITED
I HQ IrilC No:01/81/050/00126/AM15/Dl〕 S.I1/

RI A Ifilc N():31/83/040/00080/ANl14/

1 /ヽ1odillcatiOn ol｀ ratincd norrns in rcspcct of Advancc Authorization No.

1 3110060000 datcd 22.08.2013.

I)ccision: Not'ttts (',rrirrrrittce corrsirlclctl that [cntla anA n,:ier.t that-this c'ar.'*us rcccivcd in
IXilll'on 30.4.2014. 'l'hc mattcr was placed bclbrc thc Commitlcc on 6.5.2014. As pcr the
dccision. dcliciency lcttcr to thc pa(y sccking tcchnical clarifications was issued. Sincc, thc
party did not submit thc rcply giving thc dctails as sought by thc tcchnical authority, thc casc
was rcjcctcdon22.9.20l5 aftcr rcminding thc party on 17.8.2015. 'l'hc casc was again placcd
belbrc thc Comrnittcc or1 14.12.2016 and thc norm was ratified bascd on the l)lpp comments.
Now, thc party had scnt a Consumption Ccrtificatc from Ccntral Irxcisc aulhoritics and havc
rcqucstcd lor rcconsidcration of thc norm by dclcting thc nct contcnt ol'thc importcd itcms in
thc cxport product.'l'hc mattcr was again discusscd in thc Comrnittce on 17.10.2017 and it was
dccidcd that status-quo bc maintaincd.

I{A may takc suitablc conscqucntial action accordingly.

145

Casc No.AR-255

MCCtin3 No.15/81

1)atcd:-17.10.2017

StluiCCt:

146

Casc No. n I{- 256
Mccting No. l5/81
I)atcd:- 17.10.2017

Sub.jcct:

I)atc:02.ll.2017

Placc:1ヽ cw I)clhi

u*
(Vinod Kumar Kashyap )

F'orei gn'l'rade Devclopment Offi cer
. h+re f.rR .r-vrrs
ViNOO KLri.,. ; * o _.."u,

. .f]. iL, ,til.,:t:,.1":-1.,., :t,-r:r.,a
.'.. .,',;.11.'g:" :;'i;;;;'.;l;:, :1;:;"'
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)epartment of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7ll0l20l7 - Case No. 4413/81 (M/s Veer - O- Metals Pvt. Limited)
(Advance Authorization No. 0710109622 dated 04.04.20f 6)

Advance Authorisation may be ratified as under:

l. Specific list of export items (Sheet metal Components) may be specified as per enclosed

Annexure.
2. Quantity of export item may also be specified as 355395 Nos. in addition to its weight.
3. Words "of relevant grade & thickness" may be suffixed with the description of import

item at Sl. No. I and its quantity may be allowed as 268.932 MT as 1.256 Kg.lKg.
content in the export products after taking l/3'd recovery from scrap.

4. Net weight of import item at Sl. No. 2 may be specified as 20793 Kgs.
5. Quantity of import item at Sl. No. 2 may be allowed on net to net basis with

accountability clause.

Norms committee may take a view +:
-.,' ! ?t I ol 1.)L

(S.K.Jain)
Development Officer

Norms Committee II
DIPPNo. Nol2l72l2017-TSW/35 dated 17ll0l20l7
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Depart】ment of lndustrial Policy“ &Promotion

(TSW)

NC IⅦ eeting dated 17/10/2017… Case No.8/17/81(M/s Plansee lndia High Performance
ⅣIaterials Pvt.Ltd。 )(Advance Authorization No.0710110309 dated 23.08.2016)

Advance Authorisation may be ratified as under:

l. Word "Relevant " may be prefixed with the description of import item and

its quantity may be allowed as 525 Kgs. as 1.05 Kgs./Kg. content in exporl
item.

Norms committee may take a view

Norms Committee I
DIPP No.12/72/2017¨ TSW/48 dated

～ ―

/多 づ 易 l。こ lL
(S.K.Jain)

Development Officer

17/10/2017
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DepartIIlent of lndustrial Policy“ &Promotion

(TSW)

NC ⅣIeeting dated 17/10/2017-Case No。 14/15/81(Ⅳ1/S Eswari Global ⅣIetal lndustries Pvt。
Ltd。)(Advance Authorization No.0710111004 dated 19.01.2017)

Advance Authorisation may be ratified as under:

1. Words "Minimum Lead content 98 o/o" may be suffixed with the description
of export items at Sl. No. 1 &3.
Quantity of import item may be allowed as 4798.9 MT inclusive of 6 %o

wastage.

Norms committee may take a view

2.

′
´ みH‐ 1しつ

(S.K.Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/64 dated 17/10/2017
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DepartIElent Of lndustrial Policyど &Promotion

(TSW)

NC Rtteeting dated 17/10/2017-Case No.44/9/81(R江 /S Mew Electricals Ltd。 )(Advance
Authorization No.3410042871 dated 20。 01.2017)

Advance Authorisation may be ratified as under on repeat basis:

Exportitem to contain 99980 Kgs.of Coppcr.

Quantity Of import item may be a1lowed as applied for i.e.
104979 Kgs.as l.05 Kgs./Kg.content in the export itcnl,taking cluc

from SION C-1890.

Norms committee may take a view

１
■

つ
乙

-1';- € l7lr.t t'll.
(S. K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/66 dated 17/10/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7tl0l20l7- Case No. 31/9/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310812281 dated 30.03.2017)

Firm may be asked to submit the following information:

1. Size of conductors in cables alongwith quantities of cables in Meters, conductor size

wise.
2. Detailed calculations for the requirement of each raw material, export product wise

supported by the Cross sgctional diagram of the cable/Buyers data sheet.

3. Net weight per KM of each Cable

4. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.

5. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view
*--, - ffi--r)

(S.K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217212017'TSWl74 dated 17ll0l20l7

今́9′
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DepartIIlent of lndustrial Policyィ &Promotion

(TSW)

NC ⅣIeeting dated 17/10/2017-Case No.15/15/81(Ⅳ 1/S Eswari Clobal ⅣIetal lndustries Pvt.
Ltd。)(Advance Authorization No.0710111404 dated 12.04.2017)

Advance Authorisation may be ratified as under:

1. Words "Minimum Lead content 98 Yo" may be suffixed with the description

of export items at Sl. No. 2 &.3.
2. Words "Lead content 52 to 55 o - may be suffixed with the description of

import item.
3. Quantity of import item may be allowed as 2889 MT inclusive of 6 oh

wastage.

Norms committee may take a view

´ 市 _1じ ′L

(S.Ko Jain)
Development Officer

Norms Committec II
DIPP No.12/72/2017-TSW/76 dtted 17/10/2017

_5b―
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17ll0l20l7- Case No. 19/9/81 (M/s Rahee Track Technologies Private
Limited) (Advance Authorization No. 0210207596 dated 15.05.2017)

Advance Authorisation may be ratified as under:

l. Import items at Sl. No. 1,2 & 3

items.
Import items at Sl. No. 4, 5 & 6
clause.

may be allowed as 1.02 Kgs./Kg. content in export

may be allowed on net basis with accountability

Norms committee may take a view

つ
４

+--
,/ -r' l*,lol Z-, l_

(S. K.Jain)
Development Officer

Norms Committee II
DIPP No. 1217212017-TSW/80 dated I 7fi0t2017
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l7ll0l20l7- Case No. 4619/81 (M/s Polycab Wires Pvt. Limited)
(Advance Authorization No. 0310813355 dated 17.05.2017)

Firm may be asked to submit the following additional information:

I . Use of import items at Sl. No. 6 to l3 in ZHFR insulated & Sheathed cables (export
item No. 2) and basis for their quantities.

2. Size of conductors in cables alongwith quantities of cables in Meters, conductor size
wise.

3. Detailed calculations for the requirement of each raw material, export product wise
supported by the Cross sectional diagram of the cable/Buyers data sheet.

4. Net weight per KM of each Cable
5. Material balancing viz. net content of each imported and indigenous input, export

product wise, per KM of export product.
6. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

―
″
 lケ ′1・ l' ′,

(S.Ko Jain)
Development Officer

Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/82 dated 17/10/2017

_ぬ 2″
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC ⅣIeeting dated 17/10/2017-Case No.20/9/81(Ⅳ 1/S Rahee Track Technologies Private
Lilnited)(Advance Authorization No.0210207640 dated 30.05。 2017)

Advance Authorisation may be ratified as under:

1. Import items at Sl. No. 1,2 & 3 may be allowed as 1.02 Kgs./Kg. content in export
items.

Norms committee may take a view

zr-- ffi.,L-t)
(S.K.Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/89 dated 17/10/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l0tl0t20l7- Case No. 22115/81 (M/s Padia Exports Pvt. Ltd.) (Advance

Authorization No. 0510403052 dated 06.06.2017)

Advance Authorisation may be ratified as under:

1. Export item to contain 300 MT of Non-Magnetic Stainless Steel Grade 201.

Z. Words "of relevant grade & thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 330 MT as l.l0 Kgs./Kg. content

in the export products.

Norms committee may take a view

Lo, )

Development Officer

Norms Committee lI
DIPP No. 1217212017-TSW/95 dated 1711012017
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Departllllent of industrial Policy`&Promotion

(TSW)

NC ⅣIeeting dated 17/10/2017-Case No.26/15/81(Ⅳ 1/S TDT Copper Limited)(Advance
Authorization No.0510403230 dated 27.06.2017)

Advance authorization may bc ratifled as under on repeat basis:

1. Taking cluc from SIONs C-206 & C-1323, quantity  of import item may be
a1lowed as 1010000 Kgs.as l.01 Kgs./Kgo content in the cxport product.

Norlns comlllittec may takc a view

′孫.I鳶
し`
'

Development Officer

Norms Collllmittec II

DIPP No.12/72/2017-TSヽV/108 dated 17/10/2017
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Department of Industrial Policy & Promotion 
t -7'tr Loll

(rsw)

NC Meeting dated 17ll0l20l7 - Case No. 19/15/81 (M/s Lloyds Line Pipes Ltd.) (Advance

Authorization No. 0510403255 dated 29.06.2017)

Advance Authorisation may be ratified as under on repeat basis:

1. Words "of relevant thickness and grade" may be suffixed with the description of imporl
items at Sl. No. 1 to 4.

2. Quantity of import item at Sl. No. I may be allowed as applied for i.e. 7812 MT, for
export item No. 1, taking clue from SIONs C-1983/C-1984.

3. Quantity of import item at Sl. No. 2 may be allowed as applied for i.e. 3906 MT, for
export item No. 2, taking clue from SIONs C-1983/C-1984.

4. Quantities of import items at Sl. No. 3 & 4 may be allowed as applied for i.e. 5250 MT
each as 1.05 Kgs./kg. content in export items at. No. 3 & 4 respectively taking clue from
sIoN c-2004.

Norms committee may take a view

´  下,1い しヽ可
(S.Ko Jain)

Development Officer
Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/109 dated 17/10/2017

tl
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated 17ll0l20l7 - Case No.2ll15/81 (M/s Magppie International Limited)
(Advance Authorization No. 0510403277 dated 29.06.2017)

Advance Authorisation may be ratified as under:

l. Words "other than rectangular/square shape or having straight edges & containing

154000 Kgs. of Magnetic Stainless Steel (400 Series) " may be suffixed with the

description of export product.
2. Words "of relevant grade & thickness" may be suffixed with the description of import

item and its quantity may be allowed as applied for i.e. 200200 Kgs. as 1.30 Kgs./Kg.
content in the export products as per SION C-832.

Norms committee may take a view
+--

-

/ lTtr'\ L-'t L
(S.K.Jain)

Development Officer
Norms Committee II
DIPP No. 1217212017-TSW/1 10 dated 1711012017
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Department of Industrial Policy & Promotion 
l''l-lo-zoll

(rsw)

NC Meeting dated 17ll0l20l7 - Case No. 20115/81 (M/s Magppie International Limited)
(Advance Authorization No. 0510403497 dated 25.07.2017)

Advance Authorisation may be ratified as under:

1. Words "of relevant grade & thickness" may be suffixed with the description of import
item and its quantity may be allowed as applied for i.e.300300 Kgs. as l.l0 Kgs./Kg.
content in the export products.

Norms committee may take a view
+-'

-- fffi-r ut)
(S.K.Jain)

Development Officer

-58-

Norms Committee II
DIPP No. 1217212017-T5W/l l8 dated l7ll0l20l7
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Department of Industrial Policy & Promotion l'''-t6-,7 ol?

(rsw)

NC Meeting dated 17tl0t20l7 - Case No. 8/15/81 (M/s A-1 Fence Products Companl' Pvt.

Limited) (Advance Authorization No. 0310815131 dated 11.08.20f 7)

Firm may be asked to submit the following details:

1. Information in respect of Sl. No. 3,4,5,11 & 11A of Standard

Deficiency Format, for Sharp Edge Coils with Galvanised steel Wire
( Export item) having width l4 mm & 35 mm.

Norms committee may take a view

_～
=

Development Officer
(S.K.」∴

'｀

司L「′二

Norms CoIIlmittee II

DIPP No.12/72/2017-TSW/120 dated  17/10/2017
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

′21

lη―|も…コレ17

言
lt― ′L

(S.Ko Jain)

NC PIleeting dated 17/10/2017-Case No。 9/15/81(R4ノs Apar lndustries Lilllited)(Advance

Authorization No.0310815358 dated 23.08.2017)

Firm may bc asked to subnlitthc fono、 ving information:

l. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee may take a view

/多
ノ

Development Officer
Norms Committee Ⅱ
E)IPP No.12/72/2017-TSW/121  dated  17/10/2017
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Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l710t10l7- Case No. l7l15/81 (M/s Jain Metal Rolling Mills) (Advance

Authorization No. 0410163492 dated 31.08.2017)

Advance Authorisation may be ratified as under:

l. Words" Lead Content (90oh to 99oh)" given in the description of export item

may be modified as "Minimum Lead Content 98o )"
Z. euantity of import item may be allowed as applied for i.e. 4350 MT taking

clue from SION C-l153

Norms committee maY take a view

--ffirl-, 1

(S.K.Jain)
Development Officer

Norms Committee II
ptpp No. 12117212017-TSW/122 dated 17 ll0l20l7
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(S. K. Jain)
Development Officer

Department of Industrial Policy & Promotion
(rsw)

NC Meeting dated l7ll0t20l7 - Case No. 23115/81 ( M/s. Ratnamani Metals & Tubes

Limited ) (Advance Authorization No. 0810140933 dated 14.09.2017)

Firm may be asked to submit the following information:

1. Thickness of 3LPE coating in export items at Sl. No. 1,2 &'3'
2. Quantities of 3LPE coated ERW Pipes ( Export item No. 3) in

meters , separately for different OD pipes

3. Information in respect of Sl. No. 4 &. 5 of Standard Deficiency

Format, exPort Product wise.
4. Net weight of export items at Sl. No. 7 ,2 & 3 after taking into

account the weight of 3 LPE coating.

5. Detailed calculations for the quantities of coating materials, at Sl.

No. 2, 3 &.4, 10, 11 &12 and 16, 17 & 18 supported by coating

thicknesses and coating areas in the export products and wastages

claimed at each stage of manufacture.

Norms committee maY take a view

Norms Committee II
DIPP No. 12117212017-TSW ll24 dated 17 11012017

-62-



⌒

DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC Ⅳleeting dated 17/10/2017… Case No。 10/15/81(Ⅳ1/S Apar lndustries Limited)(Advance

Authorization No.0310815906 dated 22.09。 2017)

Fillll rnay be asked to sublllit the fo1lo、 ving information:

tL5
fi-to2olJ

´

「

′
=

(S.K.Jain)

1. Detailed calculations for the requirement of each raw material, export product

wise supported by the cross sectional diagram of the cable/ Buyers data sheet.

2. Total Net weights of each cable including the net weights of all inputs (imported

as well indigenous, except packing materials)

3. Material balancing viz. net content of each imported and indigenous input, export

product wise.
4. Total requirement of each raw material, export product wise, in a tabular form

Norms committee maY take a view

Development Officer

Norms Committee lI
DIPP No.12/72/2017-TSW/125  dated  17/10/2017
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Department of Industrial Policy & Promotion
(rsw)
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NC Meeting dated l7ll0l20l7- Case No. l/15/81 (M/s Kirtanlal Steel Private Ltd.)
(Advance Authorization No. 0310816010 dated 27.09.2017)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

16105120t7:

l. Words " BTC/EUE/LTC/STC" may be prefixed with the description of
export product .

2. Word "Relevant grade and size " may be prefixed with the description of
import item and its quantity may be allowed as 800 MT as 1.60 Kgs./Kg.
content in the export item taking clue from SIONs C-385 & C-593.

Norms committee may take a view

Development Officer

Norms Committee II
DIPP No. l2ll72l20l7-TSWl126 dated 17 ll0l20l7
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Depart】nent of lndustrial Policy`&Promotion

(TSW)

L― l●-261η

NC Meeting dated l7n0t10l7- Case No. 2/15/81 (M/s Kirtanlal Steel Private Ltd.)

(Advance Authorization No. 0310816008 dated 27.09'2017)

Advance Authorisation may be ratified as under on repeat basis as per their

Advance Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

1610512017:

l. Words .' BTC/EUE/LTC/STC" may be prefixed with the description of
export Product .

2. Word iRelevant grade and size " may be prefixed with the description of
import item and its quantity may be allowed as 800 MT as 1.60 Kgs./Kg.

content in the export item taking clue from SIONs C-385 &. C-593.

Norms committee maY take a view

´
て歩′1二 lじ ′ル
(S.K.Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12〃 72/2017-TSW/127 dated
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Departl■ent of lndustrial Policy“ &Promotion

(TSW)

NC htteeting dated 17/10/2017-Case No.3/15/81(R4/SI(irtanlal Steel Private Ltd。 )

(Advance Authorization No.0310816007 dated 27.09。 2017)

Advance Authorisation may be ratified as under on repeat basis as per their
Advance Authorization No. 0310810638 dated 19.01.2017 ratified in NC meeting dated

r610512017:

Words " BTC/EUE/LTC/STC" may be prefixed with the description of
export product .

Word "Relevant grade and size " may be prefixed with the description of
import item and its quantity may be allowed as 800 MT as 1.60 Kgs./Kg.
content in the export item taking clue from SIONs C-385 & C-593.

Norms committee may take a view

１
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t28
I 1-l a -LolJ

― ■ル Llじ′と
(S.Ko Jain)

Development Officer

Norms Committee Ⅱ
DIPP No.12〃 72/2017-TSヽ V/128  dated 17/10/2017
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Departlllent of lndustrial Policy`&PromotiOn

(TSW)

NC Meeting dated t7n0t20l7- Case No. 4/15/81 (M/s Kirtanlal Steel Private Ltd')

(Advance Authorization No. 0310816005 dated 27.09.2017)

Advance Authorisation may be ratified as under on repeat basis as per their

Advance Authorization No. 03108i0638 dated 19.01.2017 ratified in NC meeting dated

1610512017

l. Words .. BTC/EUE/LTC/STC" may be prefixed with the description of

exPort Product .

2. Wtrd iRelevant grade and size " may be prefixed with the description of

import item and its quantity may be allowed as 800 MT as 1.60 Kgs./Kg'

content in the export item taking clue from SIONs C-385 & C-593.

Norms committee maY take a view

ノ
補 し ,た

(S.Ko Jain)
Development Offlcer

Norms Committee Ⅱ
DIPP No.12//72/2017-TSW/129  datcd  17/10/2017
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Department of Industrial Poticy & Promotion
(rsw)

t1-to-Lotl

NC Meeting dated l7ll0l20l7 - Case No. A/R-154 (M/s Jainson Cables India Pvt. Ltd.)
(Advance Authorization No. 0810133370 dated 17.09.2014)

Advance Authorization may be ratified as under:

l. Size of conductors in cables alongwith quantities of cables in Meters and their net

weights may be specif,red as per enclosed Annexure.
2. Voltage rating of cables may be specified as I100 V.
3. Quantity of import item at Sl.No.l i.e. Copper Wire Rod/Continuous cast Copper Rod

may be allowed as applied for i.e. 126.49 MT taking clue from Engineering Tables- 4

&5.
4. Quantity of import item at Sl. No. 2 i.e. Rubber Compound may be allowed as

1.025 Kgs./Kg. content in the export items as claimed by the firm.

Norms committee may take a view . aL-"

./ t 6'1'rL-,L
(S.K.Jain)

Development Officer
Norms Committee [I
DIPP No. 1217212017-TSW/154-A/R dated 17 ll0l20l7
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AUTHOR:SAT10N N0 810133370 DATED 17 SEPTEMBER 2014

FlLE N0 08/24/040/00002/AM15

Rubber Cables

Cabie Size

l x 10

l x 10

Total

lx25

1× 25

Total

lx35

lx 50

lx 50

lx 50

Total

lxフ 0

l x 70

l x 70

Total

lx 95

lx 95

1× 95

Total

l x 120

3x15

3x15

3x15

3x15

TotaI

3x25

3x25

3x25

3x25

3× 25

Total

3x4

3x4

Tctal

3x6

3x6

3x6

3× 6

Total

3x10

3x10

Total

3x16

Quantty

Meters

4015

2700

67■ 5

1000

1000

2000

4045

3000

25285

15111

43396

4988

16410

10105

31503

800

3000

2025

5825

900

4965

510

1725

7100

■4300

595

550

5045

540

538

7268

1012

2002

3014

4025

1100

2530

1522

9177

600

1513

2113

600

1351

114

6813

19564

316

10225

6403

19.788

069

2595

1752

5037

0972

0209

0021

0072

03

0602

0041

0038

0349

0037

0037

0502

0108

0215

0.323

065

0177

0408

0245

148

0161

0407

0.568

0258

-`夕´

Net Weight     Copper

MT       MT

0421       036

0277      0241

0698      0601

031     0224

0308        02

06■8      0424

1877       1.27

189

15677

8946

26513

419

13263

8185

25.638

0804

324

2147

6191

1142

0586

0063

0228

0824

1701

011

0099

0726

01

01

1135

0199

0428

0627

1023

0279

064

0396

2338

025

0636

0886

0378

TERMO PtASTIC ELASTOMER COMPOUND(TPE)

MT

0061

0036

0097

0087

0108

0195

0087

NA

NA

1973

1973

NA

NA

1942

1942

0113

NA

NA

0113

0169

0377

0042

0156

0156

0フ 31

0069

0061

0061

0064

:::::   . 1眈 .Ii l.

0091・                       '|

NA:||                   :| 
・ .

00911._・、1  ‐     、..:、   1 =  、

0373

0102

0232

0151

0858

0089

0229

0318
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3x16

3x16

Total

3x25

3x25

3x25

Total

3x35

3x35

Total

3× 50

3× 50

3x50

3x50

Total

3x70

3x70

3x70

3x70

Tota:

3x95

3x95

Total

3x120

3x120

3x120

Total

3x150

3x150

3x150

3x150

Total

4x15

4x15

4x15

4x15

4x15

4x15

4x15

4x15

4x15

Total

4x25

4x25

4x25

4x25

4x25

4× 25

4x25

4x25

1510

515

2625

700

2015

1522

4237

850

1523

2373

700

1017

580

1515

3812

800

1015

1115

1515

4445

517

510

1027

510

4706

510

5726

354

1000

2000

6000

9354

3045

10035

14890

3040

15200

20025

3040

14935

15165

99375

4875・

25218

3045

22652

10050

3020

25150

20446

096       065

0322   、  017g

l.66       1087

0693       047

2015      1355

1501      0898

4.209      2723

1135        08

208      1434

3215      2234

129      0945

1886      1374

1072      0784

2781      1923

7029      5026

2       1519

2598      1926

283      2117

3848      2754

1■ 276      83■ 6

1755       134

1726      1281

3481      2621

2154      1654

19057     15275

2084      1622

23295     ■8551

1877      1436

5404      4056

10744      8032

31797     23665

49822      37189

0475      0172

1445      0565

2323      0839

0465      0171

2402      0857

2924      1129

0417       0171

2275      0843

2365      0756

15091       5503

0946      0449

5591       2326

0673      0281

5071       209

201      0926

0589       0279

5584       217

4539      1888

嵯

031

0127

0557

0223

066

0566

1449

036

064フ

1007

0346

0512

0288

0901

2047

0481

0671

0713

1088

2953

0416

0441

0857

0499

3782

0496

4777

0441

1347

2712

8132

12632

0303

088

1483

0293

1546

1796

NA

158

1604

9485

0497

3266

0392

2981

1083

NA

3516

2516

Direa lor
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A

Total

4x4

4x4

4x4

4x4

4x4

4x4

4x4

Total

4x6

4x6

4x6

4x6

4x6

4x6

4x6

4x6

4x6

4x6

Total

4x10

4x10

4x10

4x10

4x10

4x10

Total

4x16

4x16

Total

4x25

4x25

4x25

Total

4x35

4x50

5x4

たヽ
114456

4048

2030

5030

2009

1995

6994

フ021

29127

2005

3030

1963

1800

2020

3039

1982

1915

3041

3025

23820

1010

9500

997

1015

1510

1516

15548

6500

985

7485

4700

1004

509

6213

5000

14251

0634

0327

0807

0321

NA

1243

1148

448

043

0652

0407

0248

0427

0659

0446

NA

0446

0725

444

039

1866

0387

0377

0595

0412

4027

1533

0528

2061

1833

0753

0383

2969

2297

25.003 10.409

L.225 0.58f
0.617 0.29

7.s29 0.722

0.611 0.288

0.644 0.286

2.754 0.905

2.135 1.009

8.915 4.081

0.852 0.432

1.303 0.6s2

0.83 0.423

0.535 0.387

0.861 0.435

1.313 0.653

0.472 0.427

0.839 0.4L2

1.302 0.555

L.29s 0.652

10.112 5.028

o.7s2 0.352

5.273 3.408

0.145 0.358

0.741 0.364

1.111 0.442

1.128 0.598

9.75 s.532

5.265 3.731

1.093 0.565

5.358 4,296

6.049 4.275

1.653 0.9

0.84 0.458

8.542 5.573

510

1970

8575 6279

1413 0919

0735 0354

』ainson cctbles indio

NA

-7ノイ



′
ロ ロ
ヽ

｀ ぽ -lSr

|コーヽ。…2●lη
DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC ⅣIeeting dated 17/10/2017-Case No.A/R‐ 155(Ⅳ1/s Jainson Cables lndia Pvto Ltd。 )

(Advance Authorization No。 0810135610 dated 03。 07.2015)

Advance Authorization may be ratifled as under:

l. Size of conductors in cables alongwith quantities of cables in Meters and their net

weights may be specified as per enclosed Annexure.

2. Voltage rating of cables may be specified as 1100 V.

3. euantity of import item at Sl.No.l i.e. Copper Wire Rod/Continuous cast Copper Rod

may be allo*.-d ur applied for i.e. 125 MT taking clue from Engineering Tables- 4

&5.
4. euantity of import item at Sl. No. 2 i.e. Rubber Compound may be allowed as

1.025 Kgs./Kg. content in the export items as claimed by the firm.

Norms committee may take a view

Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/155-A/R dated  17/10/2017

一
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(S.Ko Jain)
Development Officer
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AUTHOR:SAT:ON NO.810135610 DATED 03 JULY 2015

FILE N9 08/24/040/00095/AM 16

Net Weight Copper  TERMO PLASTIC ELASTOM[R COMPOUND(TP[)Rubber Cables

Cable Si2e

lx 10

lx 10

Total

l x16

l x25

lx 35

lx 35

lx 35

lx35
lx 35

lx 35

l x 35

lx 35

l x 35

lx 35

lx35
lx 35

lx 35

lx 35

lx 35

Total

lx 50

lx 50

lx 50

lx50
lx 50

lx50
lx 50

lx50
lx 50

lx50
lx 50

lx 50

lx50
lx 50

lx50
lx 50

lx 50

Tota!

lx70
lx 70

lx70
lx 70

lx 70

lx 70

lx 70

lx70
lx 70

lx 70

Quant■y

Meters

5600

5585

11185

1045

1040

530

6000

1000

1000

5000

500

1000

750

300

8965

10000

3000

2000

1060

750

41855

5000

3000

2000

10000

5050

2600

2000

3000

2000

1500

8995

5080

9900

3000

1000

1000

3000

68125

5000

2000

2300

14175

2500

1000

1750

2000

1500

10000

0.285

0.166

1.883

0313

0244

1569

0122

0.313

0183

0094

2814

3139

0734

0.627

0333

0183
12.717

2272

1053

0702
4503

1774
1123

0901

1351

0489

0675
4051

1,785

4458

1053

0.45

0.351

123

28.221

3163

1264

1456

8972

1581

0633
0864

1264

0949

6

M.T               M.T

0588            o181

0.592              o.5

1.18            o.681

0.215

M.T

0407
0092

0.499

0.065

0.023

0068
0836
0086

0157

0627

008
0137

0117
0041
122

1361

0437

0273

0091

011
5.641

0728

0.627

0398
1577

0922
0463

0299

0479

0.611

0.256

1543

102

174

0537

018
0199

066
12.239

0587
0396

0453

2.863

0218
0197
0448

0416
0311

24

0.308

0234
2718
0398
04
2195

0202

045
0299
0135
4034
45
117

09
0424
0.293

18.352

3

1.68

11
608
2.696

1586

12
1.83

11
093
5595

2.805

6.198

159

063
0.55

189

40.46

375
1.66

1.909

11.836

18
083
1.312

168

126

84

～
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』alttsoR cQbics:ndiQ



彦‐
 ハ

lx70
lx 70

lx 70

lx70
lx 70

lx 70

lx 70

lx70
lx70
lx 70

lx 70

lx70
lx 70

lx 70

lx 70

Tota:

lx 95

lx 95

lx 95

lx 95

lx95
lX 95

lx 95

lx95
lx 95

lX95
Totai

l x 120

l x 120

l x 120

l x 120

l x 120

Tota:

2x15
2x15
2x15
Tota:

2x2.5

2x2.5

Tota:

2x4

2x6
2x6
Total

3xl

3x15
3x15
3xl.5

3x15
3xl.5

3x15
3x15
3x15
3x15
3x15
3x15

3000

3500

3000

2000

3000

1750

3000

2040

2000

5000

1000

1250

5000

8000

3000

88765

500

2000

500

2000

2000

200

1035

1000

300

400

9935

1000

500

500

500

300

2800

3030

3030

3024

9084

3010

2895

5905

2115

2070

2020

4090

600

2895

5025

525

6025

3025

2995

535

3045

3045

4010

5035

249
259
222
1.7

252
1.278 '

249
1518

17
3.7

0.84

0.913

42
672
252
71.836

0488
1.896

0485

216
218
0218
1.097

0.97

0.321

0,39

10.205

121

0.59

0.65

0595
0391
3.436

0403
0.397

0387
1.187

0.497

0.463

0.96

0.415

0529
0.501

1.03

0.06

0.428

0.764

0.066

0892
0.46

0434
0067
0.466

0.45

0.594

0745

1898

1728

1.481

1264

1481

0864

1.897

1008

1264

2468

0633

0617

3163
4.563

1171

51.646

0.431

1346

0337

1728

1728

0171

0.894

0673

0259

0.268

7.835

091

0454

0082

0425

0.35

2.221

0084

0085

0085

0.254

0137

0134

0.271

0.152

0.222

0217

0.439

0.016

0122

0212

0022
0254

0127

0126
0022
0128

0128
017
0213

0592

0862
0739
0436
1.039

0413

0.592

0511

0436
1231

0207
0297
1037

2157

1349

20.187

0057

0549
0148
0432

0452

0047

0203

0297

0062

0.121

2.368

0299

0136
0568
017
0041
1.214

0318
0312

0302
0.932

0359

0329

0.688

0.263

0.307

0.283

0.59

0.043

0307
0552
0.043

0638
0333

0308
0.046

0338
0322

0423
0532

_フ今″
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3x15
3x15
Totai

3x2.5

3x25
3x2.5

3x2.5

3x25
3x2.5

3x25
3x25
3x25
3x2.5

3x2.5

3x25
Tota!

3x4
3x4
3x4
3x4
3x4
3x4
3x4
Total

3x6
3x6
3x6
3x6
3x6
3x6
3x6
3x6
3x6
Total

3x10
3x10
3x10
3x10
Total

3x16
3x16
3x16
Totai

3x25
3x25
3x25
3x25
Total

3x35
3x35
3x35
3x35
Totai

3x50
3x50
3x50
Total

3x70
3x70
3x70

600

3060

39820

2990

3015

520

3023

3010    .

3030

545

3045

3045

2890

3000

200

28313

530

2035

1530

2010

2050

1840

1500

11495

500

1989

4080

1544    ヽ

2040

2040

3040

2040

1525

18798

520

1045

1025

1015

3605

520

2030

1984

4534

518

1515

306

3045

5384   ・・

2515

306

315

3005

6141

2015

306

3010

5331

2000

306

2005

0078
049
5.934

0568
0.588

0093

0.562

0545

0564

0098
056
0579
0523

0.582

0038
5.3

0101

0.495

0293

0472
0506
0438
0:288

2.593

0127
0646
1045

0389
0632
0645

0.76

0647
0391
5.282

0221
0437
0419
0428
1.505

0329
1279

1365

2.973

0.514

1.515

0296
321
5.535

3345

0.411

0508
4027
8.291

3611

0542

5598
9,751

496

075
5033

0025

0129

1.678

0.206

` 0208
0036

0209

0.208

0.209

0037

021
0.21

02
0.208

0014
1.955

0057

0219
0148

0216

0221

0198

0161

1.22

0081

0.321

0658

0225

0329

0329

049
0.329

0246

3.008

0.14

0271
0276

0273

0.96

0224

0816

0854
1.894

0348
0.919

0.185

2048

3.5

2137

026
0297

2829

5.523

2544

0386

4066
6.996

3548

0542

3806

0053

0361

4.256

0362

038
0057

0.353

0337

0356
0061

0.35

0369

0.323

0374
0023

3345

0043
0277

0146

0.257

0.286

024
0.127

1.376

0047

0326
0387

0163

0.303

0317
027
0318
0146
2.277

0.081

0167
0143

0156
0.547

0106
0463

0511
1.08

0167
0597

0111

1162

2.037

1208

0151

0211

1.198

2.768

1.067

0157
1532
2.756

1412

0.207

1227

_75-
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Totai

3x95
3x95
Tota:

3x120
3x120
3x120
3x120
Tota!

3x150

4xl

4x15
4x15
4x15
4x15
4x15
4x15
4x15
4x15
4x15
4x15
4x15
4xl.5

4x15
4x15
Tota!

4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x25
4x2.5

4x25
4x25
4x25
4x25
Tota!

4x4
4x4
4x4
4x4
4x4
4x4
4x4
4x4

4311

516

1010

1526

4400

515

1002

525

6442

1900

800

1000

3020

2995

15110

15005

3030

25048

3010

19830

15035

3030

3030

1030

14928

125101

5025

3000

3000

25060

5000

3010

3020

3045

25280

4025

3025

3020

2995

500

3020

1040

1025

24970

119060

2020

3974

4985

2010

2025

1030

7545

2010

10.743

t.704
3.349

5.053

17.73

2.085 '

4.028

2.TLL

25.954

to.24

0.104

0.16

0.559

0.515

2.358

2.086

0.536

4.06

0.512

2.775

2.226

0.521

0.548

o.tu
2.299

19.319

1.05

0.681

0.581

5.563

7.O2

0.681

0.695

0.6s8
5.613

0.926

0.696

0.685

0.683

0.11

0.676

0.232
o.23

5.493

26.374

0.62

t.224
1.72

0.681

0.624

0.319

2.279

0.683

7.896

125
2617

3.867

.13,717

1604

3123

1.703

20.147

7.709

0.029

0056
0.17

0168

0851

0846

0,17

0024

0.169

1118

0847

017
0171

0053
077
5.583

0.463

0277
0276

2311

0.461

0277

0278
0281

2331

0.371

0.279

0279

0276

0.046

0279

0096
0087

2.108

10.776

029
057
0714

0288

0291

0001

1081

0288

2.846

0453

0731
1.184

4013
048
0905

0407
5.805

2.531

0.076

0.103

0389

0347

1507

124

0367
4.036

0.343

1657

1.379

0.351

0377

0111
1529

13.736

0587

0403
0406
3252

0.559

0403

0417
0.377

3281

0556
0417

0407
0407

0063

0397
0137
0143

3.385

15.597

033
0653
1006

0393

0333

0.318

1197

0.396

Ltd.

_´
π
一

』alnso醜 《Qbics lndiQ



ヽ
 ハ

4x4
4x4
4x4
4x4
4x4
4x4
Tota!

4x6
4x6
4x6
4x6
4x6
4x6
4x6
Totai

4x10
4x10
4x10
4x10
4x10
4x10
4x10
Tota!

4x16
4x16
4x16
4x16
Tota!

5xl.5

5x2.5

5x25
5x25
Tota!

5x4
5x4
Tota!

5x6
5x6
5x6
5x6
Tota!

5x10
5x10
Total

5x16
5x16
Tota:

7x2.5

4x10
lx2/0

lx4/0

1100x.18x15
550x.18 x ll

790x.18x13

1100x.18x15

1550x18x16

2030

5005

300

1045

2980

10063

47022

2018

1513

2015

2000

1025

200

1985

10756

1010

1018

1030

520

2035

500

1005

7118

1005

520

510

545

2580

2035

2025

3000

2025

7050

2070

2065

4135

1975

1950

2015

1994

7934

1010

1025

2035

1025

1030

2055

1035

1000

181

205

2020

5070

10040

10045

7940

0672

1681

0093
0324
0933
3.117

14.97

0.868

0.651

0871
0.856

0.445

0.088

0869
4.648

0742
0.743

075
0395
1527

0365

0.73

5.252

1021

0577
0556
0605

2.759

0.45

0577
0831

0.569

1.977

0,776

0784
1.56

1.025

0913

0991

1001

3.93

0.889

0887
1.776

1.281

1257

2.538

0.412

0.435

0。 155

0.258

0.883

1.146

3.213

4.38

4.335

0291

0,718

0.044

015
0.385

1303

6.414

0434

0325

0433

0,431

0222

0044

0385
2.274

0362

0365

0369

0,187

073

0179

0361
2.553

0576
0298

0.293

0293

1.46

0.143

0233

0.345

0234

0.812

0.37

037
0.74

0531

0.524

0543

0537
2.135

0452
0461

0.913

0146

0738

0.884

0.001

0.215

0.115

0.177

0.512

0.643

1.829

2.548

2.839

0381

0963

005
0173

0548
1814
8.555

0433

0327
0438

0426
0223

0046
0484

2.377

038
0378
0381

0209
0797

0187
0369
2.701

0446
0279
0263

0312

13

0.307

0343
0486

0335

1.164

0406

0414
0.82

0493

0389

0449
0464
1.795

0437

0426
0.863

1133

0518

1.651

0.411

0.22

0.04

0.081

0.371

0.503

1.383

1.832

1.497

ず督′。P,1
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Department of Industrial Policy & Promotion

(rsw)

NC Meeting dated l7ll0l20l7 - Case No. A/R-156 (M/s Jainson Cables India Pvt. Ltd.)
(Advance Authorization No. 0810135611 dated 03.07.2015)

Advance Authorization may be ratified as under:

Size of conductors in cables alongwith quantities of cables in Meters and their net

weights may be specified as per enclosed Annexure.
Voltage rating of cables may be specified as I 100 V.

Quantity of import item at Sl.No.1 i.e. Copper Wire Rod/Continuous cast Copper Rod

may be allowed as applied for i.e. 100 MT taking clue from Engineering Tables- 4

&.5.

２

３

Norms committee may take a view

Norms Committee II
DIPPNo. 1217212017-TSW/156-A/R dated 17 ll0l20l7

./ 
-Zt/ I ,tr -1 1-, ,

(S.K.Jain) I
Development Officer

-78 -



Rubber Cables

Cable Size

l x10

lx 16

lx 16

TOTAL

lx25
lx25
lx25
lx25
TOTAL

l x35

l x35

l x35

lx35
lx35
l x 35

l x 35

l x 35

TOTAL

lx50
lx50
lx50
lx50
lx50
lx50
l x 50

l x50

l x50

l x50

l x 50

l x50

TOTAL

l x70

lx70
lx70
lx70
lx70
lx70
lx70
lx70
l x70

lx70
lx70

Quanity

Meters

1020

1040

1070

2110

1000

1075

2000

600

4675

1040

1000

2025

5000

4000

800

500

1998

16363

2500

1000

5000

3018

2000

10000

6000

1750

10000

1028

2000

1000

45296

2000

4000

2500

5000

20180

1505

14000

2498

4540

18000

14999

0214
0222
0.436

032
0329
06
0186
1.435

041
043
0893
21
18
0352
0225
08
7.01

122
061
305
1841

114
58
366
0945
6

0557
108
054
26.443

164
328
18
41
16548

1234
11.2

1799

3705
1494
12149

-7フー

AUTHOR:SAT10N NO.81013561l DATED 03 JULY 2015

FILE N0 08/24/040/00092/AM 16

NetヽVeight      copper

M.T        M.T
O.151        0.091

0066
0153
0.219

0224
0241
0448
0134
1.047

0083
0313
0635
1569

1255

0251
0157
0508
4.771

09
045
2251
1359

09
4503
2727
0788
4503
0463
09
0365
20109
1264
253
1233

3163
12772

0952
8861
1581

2872
11391

9493

』ainson cQbies ind:o

%
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lx 70

lx 70

lx70
lx70
lx 70

TOTAL

lx95
lx 95

lx95
lx95
lx 95

lx95
lx95
lx 95

lx95
lx95
TOTAL

l x 120

l x 185

2x15
2x15
TOTAL

2x4

2x6

3x15
3x15
3x15
3x15
3x15
3x15
TOTAL

3x25
3x25
3x25
3x25
3x25

3x25
TOTAL

3x4
3x4
TOTAL

3x6
3x6
3x6
3x6

2000

2500

2000

1000

1000

97722

522

2000

1000

1020

3010

1000

3600

200

2500

1000

15852

500

1000

3060

3055

6115

2045

2050

5015

3065

4000

3025

3025

3025

21155

4065

3055

3010

2905

3035

3035

19105

2055

2040

4095

2028

1885

2000

2035

168
2075
164
073
0:73

79.25

0564
208
104
1016

3381

1043

3744
021
24
095
16.428

0.675

222

0404
0418
0822
0.417

0549

1267

1582

1265
0633
0513
61.372

045
1728
0863
0881
2601
0863
311
0171
216
0701
13.528

0.542

1.647

0321
0086
0.407

0.■46

0329

0546
0129
0169
0127
0127
0127
1.225

05
0211
0208
0201
021

021
1.54

0283
0219
0.502

0326
0303
0251

0328

0757
0463
0584
0454
0436
0448
3.142

0781
0586
0572
0563
0565
0568
3.635

0504
051
1.014

0645
0594
0624
0641

_80-
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3x10

3x16

3x25
3x35
TOTAL

3x50

4xl.5

4xl.5

4xl.5

4xl.5

TOttAL

4x2.5

4x2.5

TOttAL

4x4
4x4
TOTAL

4x6
4x6
丁OTAL

4x16

5xl.5

5x2.5

5x2.5

TOttAL

5x6

7948

2025

4007

2015

1010

3025

1015

3030

3045

3030

3020

12125

3020

3020

6040

2027

2995

5022

2015

2023

4038

1020

2045

2025

2025

4050

2014

2.504

1.215

3.418

2.567

1.625

4.192

2.355

1,208

0.425

1.346

1.057

0.742

1.799

1.07

0.363

0.171

0.17

0.17

0.874

0.278

0.278

0.556

0.29

0.429

0。 719

0433
0.434

0.867

0.585

0。 143

0.322

0.232

0。554

0。 54

0.534

0.527

0.539

0.547

2.147

0.69

0.677

1.367

0.685

1.001

1.686

o・ 9Чι
=刊
r
O.85

J号
ヤ雷ム

`1.018

0.419

0.555

0.559

1.114

0.983
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Departlllent of lndustrial Policy“ &Promotion

(TSW)

l千 iけ n´ |¬

NC Meeting dated l7ll0t20l7 - Case No. A/R-161 ( M/s. Zenith Precision Pvt. Limited)
(Advance Authorization No. 0710105419 dated 26.06.2014)

Advance Authorization may be ratified as under:

l. Quantity of import item at S. No. I may be allowed as 4497 .8 Kgs. as 1.99 Kgs./Kg.

content in the export item at S. No. I after taking 15 %o recovery from scrap.

2. Quantity of import item at S. No. 2 may be allowed as 2998.5 Kgs. as 1.99 Kgs./Kg.

content in the export item at S. No. 2 after taking 15 Yo recovery from scrap'

3. Quantityof importitematS.No.3 maybeallowed as66l.4 Kgs. as 7.}2Kgs.lKg.
content in the export item at S. No. 3 after taking l5 %o recovery from scrap.

Norms committee may take a view

´

“

Tヨ し,・
(S.K.Jain)

Development Officer

Norms Committee II
DIPP No.12/72/2017-TSW/161-A/R datcd  17/10/2017
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DepartIIlent of lndustrial Policy`&Promotion

(TSW)

NC IⅦeeting dated 17/10/2017-Case No.A/R-253 (M/s BaOSteel lndia Company Pvt。
Lillllited)(Advance Authorization No.0310801730 dated 12.01.2016)

Advance Authorisation may be ratified as under:

1. Quantity of export item may also be specified as 82677
2. Quantities of import items at Sl. No. I & 2 put

1127.55 MT after taking 1/3 recovery from scrap.

Norms committee may take a view.

Nos. in addition to its weight.
together may be allowed as

み て辞 勧た
Developmen1 0fflcer

Norms Committee Ⅱ
DIPP No.12/72/2017-TSW/253-A/R dated  17/10/2017
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